Title: Shri S. Jaipal Reddy moved the motion regarding calling upon the Prime Minister to drop three Cabinet
Ministers on the Babri Masjid Demolition Case. (Not concluded)

13.02 hrs.

MR. SPEAKER: Hon. Members, | have to inform the House that Shrimati Ranee Narah and Shri Sushil Kumar
Shinde, who have secured first and second priority in the ballot held for discussion on motion under Rule 184 have
requested me to allow Shri S. Jaipal Reddy to initiate the discussion on their behalf. | have allowed Shri S. Jaipal
Reddy to raise the discussion....(Interruptions)
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MR. SPEAKER: All parties have agreed to discuss this subject in the House....(Interruptions)
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MR. SPEAKER: No please. Hon. Members, please take your seats....(Interruptions)

MR. SPEAKER: | am on my legs. Please understand.

Shri Jaipal Reddy, please....(Interruptions)

MR. SPEAKER: Nothing should go on record.(Interruptions) &€, Not recorded

MR. SPEAKER: Please cooperate with the Chair....(Interruptions)

MR. SPEAKER: Nothing should go on record.(Interruptions) &€, *

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): Sir, | have a point of order.

MR. SPEAKER: What is your point of order? Please quote the rule first.

SHRI TRILOCHAN KANUNGO : Sir, This is Rule 187 read with the ruling of the hon. Speaker on the 111 of
December 2000. Sir, it is clear in Rule 187 that if any notice comes under Rule 184, under Rule 187 you dispose it
of."The Speaker shall decide whether a motion or a part thereof is or is not admissible under these rules and
disallow any motion or a part thereof when in his opinion it is an abuse of the right of moving a motion or is
calculated to obstruct or prejudicially affect the procedure of the House or is in contravention of these rules. " This
is rule 187. Your ruling is relevant. | am not reading the whole portion. | am reading the relevant portion only. | am
not reading the whole text of your ruling but | am reading the relevant portion. "As the Speaker of the House, | am
duty bound to follow and enforce the rules which have been given to me by the House. " Sir, you will enforce the
rules."At the same time, it is also my duty to ensure that business of the House is transacted in an orderly manner.
"Sir, | want to know in what way the contents of those earlier notices given by Shri Jaipal Reddy and others are
different from the content of this notice. You admitted this notice of motion while disallowing the earlier notices of
motions. * Not RecordedMr. Speaker, Sir, you can tell us. The House has the right to know under which
circumstances and under which rule you have admitted this....(Interruptions)

MR. SPEAKER: Shri Trilochan Kanungo, please understand that this is a different text of the motion. In fact, all the
leaders have agreed. It is the consent of the House.

SHRI TRILOCHAN KANUNGO : Please quote the rules or the Constitution.

MR. SPEAKER: There is no point of order, please....(Interruptions)

MR. SPEAKER: Shri Trilochan Kanungo, please take your seat.

SHRI TRILOCHAN KANUNGO : Shall | tear it?

MR. SPEAKER: This is too much.

SHRI TRILOCHAN KANUNGO : Yes, Sir, you can throw me out. But | will tell you that you are not following the
rules.MR. SPEAKER: This is too much. Please take your seat. ...(Interruptions)

MR. SPEAKER: Please take your seat.

SHRI TRILOCHAN KANUNGO : It is not correct. | want to know under which rule this has been done.MR.
SPEAKER: Please take your seat. This is too much. What is this?

SHRI TRILOCHAN KANUNGO : You can throw me out. But you are not following the rules. | want to know
this....(Interruptions)

MR. SPEAKER: What is this? ...(Interruptions)

MR. SPEAKER: Shri Trilochan Kanungo, do not think that it is your own house. Please take your seat. You should
behave properly in the House according to the rules and regulations. Please take your seat.a€| (Interruptions)
MR. SPEAKER: Now, Shri Jaipal Reddy

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, | rise to move the motion under rule 184, the text of which is before
the House."That this House calls upon the Prime Minister to drop three Ministers from his Government namely Shri
Lal Krishna Advani, Dr. Murli Manohar Joshi and Kumari Uma Bharti against whom prima-facie charges have been

found to exist for their involvement in the demolition of the Babri Masjid on 6" December, 1992 and disapproves the
stand of the Prime Minister seeking to exonerate the concerned Ministers. "
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SHRI S. JAIPAL REDDY : Sir, | owe it to my conscience and | owe it to the country to move this motion. | am not
indulging in a platitudinous protestation when | say that | move this with profound anguish and without any trace of
malice. The tragedy of Indian politics is that we personalise political issues and ideological positions. | have not
moved this certainly for lack of regard for anyone of the three Ministers. In fact, | have healthy respect for Shri Lal
Krishna Advani who represents a combination of fierce ideological commitment and formidable political talent.| have
always admired his ability to articulate his medieval ideology in a modern idiom, his mildewed worldview in a
mellowed way. By the same token | have always regarded Dr. Murli Manohar Joshi as sui generis scholar scientist.
...(Interruptions)

MR. SPEAKER: Nothing should go on record except the speech of Shri S. Jaipal Reddy.

(Interruptions) &€, ** Not recorded

SHRI S. JAIPAL REDDY : | have always regarded Dr. Murli Manohar Joshi as sui generis scholar scientist. But my
philosophical problem with Dr. Murli Manohar Joshi is that he confuses history with mythology, philosophy with
theology, astronomy with astrology. Sir, everybody in this House has a soft corner for our saffron sister ‘Uma
Bharati'. She is a restless soul. ...(Interruptions) Sir, | seek your protection. Her soul keeps alternating,
transmigrating from ministry to monastery, from monastery to ministry, from kamandalism to mandalism, from
mandalism to Kamandalism. ...(Interruptions) Notwithstanding my happy personal equations, notwithstanding the
considerable stature of personalities involved, it is my agonising may embarrassing duty to raise the quintessential
question of the grave impropriety and the gross anomaly involved in the continuance of these Ministers. More
immediately, | have been prompted and provoked by the salutary example made of Shri Harin Pathak. He was also
criminally implicated in the context of public agitation. Our hon. Prime Minister, some time back, made distinction
between issues involving corruption and political offences. This distinction, may | submit Sir, besides being dubious
and devious is dangerous. The crime of demolition of Babri Mosque is much more serious, much more heinous than
corruption. ...(Interruptions)
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"No motion which seeks to raise discussion on a matter pending before any statutory tribunal or statutory authority
performing any judicial or quasi-judicial functions or any commission or court of enquirya€," a€; (Interruptions)
SHRI S. JAIPAL REDDY : You have already given the ruling, Sir
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prejudice the consideration of such matter by the statutory tribunal, statutory authority, commission or court of
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MR. SPEAKER: There is no point of order. Please take your seat....(/nterruptions)

MR. SPEAKER: There is no point of order. This will not go on record. (Interruptions) &€,

MR. SPEAKER: Shri Jaipal Reddy, you can continue your speech....(/nterruptions)VR. SPEAKER: Please understand that all
the parties have agreed to discuss it under rule 184.8€, (/nterruptions)

MR. SPEAKER: Nothing will go on record.(Interruptions) &€,*

MR. SPEAKER: There is no point of order....(Interruptions)

SHRI S. JAIPAL REDDY : What is this, Sir?...(Interruptions)

MR. SPEAKER: Nothing should go on record except what Shri Jaipal Reddy speaks.

(Interruptions) a€}*

MR. SPEAKER: Please take your seats....(Interruptions)* Not Recorded

SHRI S. JAIPAL REDDY : Sir, at this rate, nobody can make a speech in this House. | am afraid, even the Prime
Minister will not be able to make his speech....(Inferruptions)

SHRI E. AHAMED (MANJERI): Sir, they do not even want to hear the Mover of the Motion. ...(Interruptions)
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MR. SPEAKER: Nothing should go on record except the speech of Shri Jaipal Reddy. (Interruptions) &€,*
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | want to know as to whether Shri Katiyar or Shri Jaipal Reddy is
the Mover of the Motion. There is a limit.

SHRI S. JAIPAL REDDY : Sir, | request all the hon. Members to have the patience to listen to me. They can
counteract me when their turn comes.

MR. SPEAKER: Shri Jaipal Reddy, the main problem is that this is the lunch hour. That is why the hon. Members
are very hungry.a€; (Interruptions)

SHRI S. JAIPAL REDDY : Sir, | am in the midst of my speech. As | said, the crime of demolition of Babri Mosque is



more serious. ...(Interruptions) What is this? How can | continue? ...(Interruptions) What is this? According to me, it
is Babri Mosque. ...(Interruptions)* Not Recorded

SHRI PRIYA RANJAN DASMUNSI : Sir, | am afraid that at this rate we will not allow every speaker to speak. Is this
the way? &€, (Interruptions) The Mover of the Motion is not allowed to speak. ...(Interruptions)

MR. SPEAKER: Nothing should go on record except the speech of Shri Jaipal Reddy. (Interruptions) &€;*

SHRI E. AHAMED : Sir, it is the Babri Mosque. They have said it. ...(Interruptions)

MR. SPEAKER: Shri Ahamed, please take your seat.

SHRI S. JAIPAL REDDY : Sir, it is indeed a colossal crime against our collective covenant, the Constitution of India.
It is @ monumental misdeed against our multi-cultural motherland. ...(Interruptions) It has created a schism in the
psyche of the people of India nay in the soul of our country. ...(Interruptions) To equate it with the ordinary crime of
corruption would be incorrect; to say that it is less than that would be atrocious. Sangh Parivar has regretted the
incident; but refused to condemn it. ...(Interruptions) Shri Atal Bihari Vajpayee and Shri L.K. Advani have also
regretted the incident but refused to condemn it. | have not seen a single statement of the hon. Prime Minister in the
last eight years in which he ever condemned the incident. Sir, each person is entitled to his own or her own
appreciation of this incident. What is relevant for our purpose is not our differing evaluations and appreciations but
the report of the C.B.1., and prima facie finding of the Sessions Court of Lucknow. According to the CBI, Sir, the
three Ministers were involved in a criminal conspiracy to have this Masjid demolished. The CBI further says, "A
suicide squad of Bajrang Dal was trained in the Chambal Valley to demolish this Masjid". According to the CBI, | am
not speaking from my knowledge, ...(Interruptions)* Not Recorded

MR. SPEAKER: This will not go on record please.(Interruptions) &€, *
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SHRI S. JAIPAL REDDY : Shri L.K. Advani, according to the CBI, went on a hurricane tour whipping up the
emotions of people for three days in various towns of UP, to mobilise the masses for congregation in Ayodhya on
6" December, 1992. One would like to know, Sir, why lakhs of people, karsevaks, were required to clean the floors
and sweep the floors, the CBI says, Sir, ...(Interruptions)

si. fasra ¥R wed=n (sf2rvr Reet): Sir, |am on a point of order. . dt.amg. @t fora arsifie @Y ama g8t @t ot 2, 78 wavfew
& ok 3w 7w # au @gg @, it is sub judice...(Interruptions)

SHRI LAKSHMAN SETH (TAMLUK): What is happening, Sir? ...(Interruptions)

SHRI S. JAIPAL REDDY : | am referring to the facts mentioned in the CBI version. How can you say that?
...(Interruptions)

MR. SPEAKER: Dr. Malhotra, if you want to raise a point of order, you must first quote the rules.

DR. VIJAY KUMAR MALHOTRA : Sir, my point of order is that the matter is sub judice.

MR. SPEAKER: You must first quote the rules before you raise your point of order.

DR. VIJAY KUMAR MALHOTRA : | say that the CBI charge-sheet is sub judice.* Not Recorded

MR. SPEAKER: You cannot say like that. If you have any point of order, you must quote the rules please. There is
no point of order.a€} (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Sir, under Rules 256 and 259, any matter which is sub judice cannot be raised in
the House. You yourself, in your remarks, said the same thing. He should not refer to the CBI charge-sheet. Sir, you
yourself said in your remarks that nothing which is sub judice should be quoted....(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, under Rule 249, they could not have mentioned about the
charge-sheet in the Bofors Case. Then, how did they mention it?...(Interruptions)

MR. SPEAKER: First of all, please go through the Motion.a€! (Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, the CBI charge-sheet is a public document. It can be
referred to, but we cannot give any opinion on that. ...(Interruptions)

MR. SPEAKER: Please understand that the speeches are supposed to be made with reference to the Motion only.
DR. VIJAY KUMAR MALHOTRA : Sir, what is your ruling? ...(Interruptions)
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MR. SPEAKER: In the first instance, | said in my observation that the Members should not speak about any matter
which is pending in the court. That is already there.

SHRI S. JAIPAL REDDY : Sir, | am not speaking on the merits; | am referring to the version of the CBI.

MR. SPEAKER: Shri Jaipal Reddy, you should confine your speech to the Motion before the House.

SHRI S. JAIPAL REDDY : It is a public property; it is a version of the CBlI, it is a version of the prosecution. If you do
not want to have a debate, then let the House be stopped. ...(Interruptions)

MR. SPEAKER: Please confine your speech to the Motion before the House....(Interruptions)

MR. SPEAKER: Nothing should go on record.(Interruptions) a€,*

MR. SPEAKER: Shri Reddy, please confine yourself to the Motion only. ...(Inferruptions)

SHRI S. JAIPAL REDDY : Sir, | am confining myself only to the Motion...(Interruptions) Sir, | never expected my talk



to be music to the ears of the BJP. | am not here to ingratiate myself with anybody here. | am here to state facts —
cold facts, hard facts...(Interruptions)

MR. SPEAKER: Shri Athavle, | have to take action against you....(Interruptions)

MR. SPEAKER: Please take your seat. How can you speak without the permission of the Chair....(Interruptions)
MR. SPEAKER: Please take your seat. ...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, according to the case of the CBI, it was submitted to the Court that a conspiracy was
hatched on 5" December at the residence of our hon. Colleague, Shri Vinay Katiyar. That meeting was attended by
Shri L.K.Advani. Shri L.K.Advani, Shri Vinay Katiyar and others hatched a conspiracy on 5t December to demolish
this mosque in secrecy...(Interruptions)* Not Recorded
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SHRI S. JAIPAL REDDY : Sir, | am not labelling allegation. | am only referring to the version of the CBI
...(Interruptions) This is a CBI prosecution story...(Interruptions)
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MR. SPEAKER: This is not an allegation against you. &€; (Interruptions)

SHRI S. JAIPAL REDDY : It is the CBI who has mentioned your name...(Interruptions) | would not like to mention
your name and join issue with you...(Interruptions) | do not have the courage to join issue with you...(Interruptions)
rege wWeley ot =1E| v/ amuat wHie firerm, @@ Ree w1 Shri Reddy, please address the Chair.

SHRI S. JAIPAL REDDY : Sir, at that meeting Shri L.K.Advani and others, according to the CBI, entered into a
criminal conspiracy to demolish the mosque. According to CBI, Shri L.K.Advani on December 6", as hundreds and
thousands of people...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): Sir, he cannot
raise it...(Interruptions) The matter is sub-judice ...(Interruptions)
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MR. SPEAKER: Nothing will go on record.(Interruptions) &€, **NotRecorded

SHRI S. JAIPAL REDDY: Sir, Shri Advani appealed to the excited people, the kar sevaks in Ayodhya to put up
barricades on the roads so as to prevent the Central Forces from reaching the hot spota€; (Interruptions) Sir,
according to the CBI, Shri L.K.Advani advised the then Chief Minister of Uttar Pradesh, Shri Kalyan Singh not to
resign until the mosque was brought down. The Sessions Court, after hearing both the CBI and the accused
...(Interruptions)

MR. SPEAKER: Nothing should go on record.(Interruptions) a€;*

SHRI S. JAIPAL REDDY : Sir, how can | speak like this? ...(Interruptions) | request the Prime Minister to intervene,
if he wants the House to run properly. ...(Interruptions) | know much more than what the CBI does but | am not
referring to them. | am referring to the CBl's version for that alone is relevant.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI I.D. SWAMI): Sir, whatever CBI has said
in its charge-sheet has been stayed by the court. So, it would influence the mind of the judges if we discuss that
here.

SHRI VAIKO (SIVAKASI): The matter is before the court. It is sub judice.

SHRI S. JAIPAL REDDY : | am coming to the court. The Sessions Court, after hearing both the CBI Counsel and
Counsels of the accused; after elaborate application of judicial mind; after taking three long years, found a prima
facie case in all the charge-sheets made against Shri L.K. Advani and others. One may turn round and say, "Look,
CBl is not under the Home Minister'. | know, Sir, the CBl is not formally under the Home Minister.* Not Recorded
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MR. SPEAKER: | have called Shri Jaipal Reddy, not you. Please take your seat.

SHRI S. JAIPAL REDDY : Sir, it may be argued by some friends that CBl is not formally under the Home Minister. |
am aware of it. When recently a raid was organised on a particular industrial house, the Prime Minister made a
statement saying that nothing was found in the house. | do not want to mention the name of the industrial house
because that is beside the point; nor do | want to refer to the impropriety involved in his public statement, that is
again beside the point. | would like to focus on this point alone. The Home Minister also thought it fit to make a
public statement about the findings, or lack of findings of the CBI raid made on that industrial house. That shows
the CBl is effectively under the Home Minister, Shri Advani. The Liberhan Commission is formally under the Home
Minister Shri L.K. Advani. | know, Sir, Shri Advani is an ardent devotee of Lord Rama. ...(Interruptions) Lord Rama,
may | say in all humility, is not the monopoly of BJP or Sangh Parivar. May | say, Sir, as a Hindu, | myself give my
palm to none in my veneration for the supreme virtues that Ram represents....(Interruptions)&€}Lord Ram is



supposed to permeate every inch of the universe. He is supposed to be omnipresent, omnipotent and omniscient.
But Shri L.K. Advani and company would like to pin the Ram down to a disputed piece of 2.7 acre of land. When he
represents the universe, they want to narrow him down to a disputed piece of 2.7 acres of land! Sir, Lord Ramis
considered as Maryada Purushottam. | would like to ask whether there is maryada in Shri L.K. Advani sticking to
the Home Ministry under the circumstances? Shri L.K. Advani is believed to be a representative of maryada by his
admirers, not by me...(Interruptions)Sir, when hawala charge-sheet was filed against Shri L.K. Advani, though we
were bitterly opposed to him, none of us questioned his financial integrity. There is nothing personal. We are here
trying to understand the whole thing in terms of political discourse. Whether he would like to remain true to his
image, to his reputation, is a matter best left to his conscience. But this mater has a lot to do with our Prime Minister
too. When | gave the notice, | had only bargained for a drizzle. It developed into a downpour. It has now ended up
as a dilution inundating all the Members of the NDAA€, (Interruptions) Sir, when | gave the notice, | had set out to
catch or angle for some big fish. But as luck or ill-luck, have it lo and behold, | hit upon a whale, and that too the
biggest whale. Who is the biggest whale? The Prime Minister of India, Shri Atal Bihari Vajpayee....(Interruptions)
SHRI VAIKO : Sir, he is going to such a low level....(Interruptions)
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SHRI S. JAIPAL REDDY : He understands the humour involved in it....(Interruptions)

MR. SPEAKER: Nothing should go on record except the speech of Shri S. Jaipal Reddy.(Interruptions) &€, *

MR. SPEAKER: Hon. Members, please take your seats....(Interruptions)

MR. SPEAKER: Please understand. If there is anything objectionable, it can be expunged from the record. Now,
please take your seats.

SHRI VAIKO : He has stooped to such a low and mean level. ...(Interruptions)MR. SPEAKER: Shri Katiyar, please
sit down.

SHRI S. JAIPAL REDDY : Our Prime Minister is a good- humoured poet. He understands the beauty of metaphor
and humour. ...(Interruptions) If they cannot understand humour, | cannot help it.

MR. SPEAKER: Shri Jaipal Reddy, please do not address them; address the Chair....(Interruptions)

SHRI S. JAIPAL REDDY : Our Prime Minister has been using his poetic flair and oratorical power. ...(Interruptions)
MR. SPEAKER: Shri Vaiko, please understand. Please do not disturb....(Interruptions)

SHRI S. JAIPAL REDDY : To avoid taking a stand on issues, by dabbling, quibbling, dissembling, doublespeak and
dissimulation, he has refused to associate himself with the demolition but at the same time has consistently refused
to condemn it. When the demolition took place, Shri Vajpayee appeared to be neutral. | am reminded of the famous
lines of the epic poet Dante, 'Hottest places in the Hell are reserved for those who are neutral in a moral crisis.' This
Prime Minister was neutral in a moral crisis of epic magnitude. ...(Interruptions)* Not Recorded

SHRI VAIKO : Is this another metaphor from him? ...(Interruptions)

SHRI S. JAIPAL REDDY : Therefore, for us, the hottest places in the Hell are not to be found in Hell; for, they are
on Earth. They are in the Prime Minister's seat. ...(Interruptions) As a result of our Prime Minister's studied posture
of moderation and prevarication, they have not been able to figure out whether he is a converted liberal or a re-
converted fundamentalist. He made a statement on the 6th December, 2000 and another on the 7th December,
2000. Since | am moving the Motion, | do not want to refer to any document but | would refer to the statements
made by the Prime Minister here. If you think that | am taking the time of the House, | will not read those statements.
The Prime Minister not only refused to accept the demand for resignation of the charge-sheeted Ministers but he
also said that this movement for the Ramjanmabhoomi Temple was an expression of national sentiment.
...(Interruptions) In 1996, at the height of the Ramjanmabhoomi movement, the BJP got only 20 per cent votes.
Does it mean an expression of national sentiment? ...(Interruptions) If you were saying that there must be a
magnificent Ram Temple in Ayodhya, everybody would agree to it. ...(Interruptions) In 1996, the Congress party got
30 per cent votes. If you did not know that, | can tell you. ...(Interruptions)

MR. SPEAKER: Hon. Members, please understand, your side is also going to take part in the debate. Please do
not disturb every time.&€! (Interruptions)

MR. SPEAKER: Shri Mishra, please do not disturb....(Interruptions)

SHRI S. JAIPAL REDDY : Sir, these statements were made on video cameras. Fortunately, we are living in a
television age. Otherwise, it would have been convenient for people to deny the statements. This was not a slip of
tongue; not even a Freudian slip of tongue; but it was a slip of masks. He said that the Muslims could agree for the
temple at the disputed site; the courts could decide in favour of Hindus for the Ram Temple. He was advising both
the Muslim community and the courts. He was certainly not ordering the courts, but he was only advising the courts.
The unique selling point, the strongest point of the Prime Minister has been his moderate face. When he made the
statements, | do not know whether there was any single newspaper in the country — be it English or Hindi or
language newspapers = which has not condemned the stance of the Prime Minister in its editorial. The liberal
intelligentsia, the religious minorities who are taken in by the moderate face of the Prime Minister felt betrayed.
They, in the language of Caesar, said, "Et tu Brut?" They said to themselves that this is the most unkindest curt of
all. They asked, "Does it come from Shri Vajpayee?" This is what these people felt. Shri Govindacharya has been
banished temporarily. But may | say this, Sir?...(Interruptions)
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MR. SPEAKER: It is better not to mention the names of persons who are not in the House....(Interruptions)

SHRI S. JAIPAL REDDY : Sir, Shri Govindacharya may have been banished temporarily, but | must say this on
record here that the Prime Minister's mask has vanished permanently. ...(Interruptions)
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MR. SPEAKER: This will not go on record.(Interruptions) a€, *
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MR. SPEAKER: Shri Chaubey, please take your seat. This will not go on record. (Interruptions) &€, *

MR. SPEAKER: Shri Chaubey, please take your seat....(Interruptions)

SHRI S. JAIPAL REDDY : Sir, the mukhota of the Prime Minister, misleading as it was, | must confess, was also
alluring. It had its practical virtues, and it had its incalculable and invaluable uses. Now that the Prime Minister has
mounted the chauvinistic Hindutva tiger, | am afraid, he will end up inside the tiger. But what about the country?
...(Interruptions) There are experienced elderly people who used to ask us not to provoke the tiger, otherwise, it
would spring. This is what Neville Chamberlain thought when he entered into a Munich pact with Hitler. The
question today is this. For liberals, for secularists, for humanists and for modernists, should it be Neville
Chamberlain or Winston Churchill. * Not Recorded Sir, our country is finding itself in the same position that
Germany found itself in 1932. When Adolf Hitler became the Chancellor, he did not have majority in the House. In
two years' from then, Sir, he became the sole dictator of the country. | am not saying that my fears will come true.
SHRI VAIKO : Are you recalling 19757

SHRI S. JAIPAL REDDY : No. It is my prayer that my fears should prove to be lies. But | must articulate my fears.
Many people were referring to my past. | am proud of every part of my past. Let me tell you that. | must confess that
Shri Somnath Chatterjee warned us in those days itself not to embrace the BJP. He said that it would land the
country in trouble.

SHRI VAIKO : Did he advise you to embrace Congress?

SHRI S. JAIPAL REDDY : | regret that | had not paid heed to the friendly forewarnings of the CPM leadership.
...(Interruptions) | have always been moving to the Left. | have always been moving to the Left from the Right.
Ravan had only ten heads, but | do not know how many heads the Sangh Pariwar has. It is an orchestra. So many
instruments are sounded, but all of them convey the same message. The maestro of this orchestra is Shri
Sudarshan, the Chief of the RSS who has come out with the bizarre bomb theory. He has come out with fresh
information. If he knew that before, why did he not disclose that?
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SHRI S. JAIPAL REDDY : Shri Sudarshan has kept this secret to himself. He is guilty of an offence. He should be
prosecuted for having withheld this information to himself and for not having mentioned this to the Government or to
the CBI or to the court. ...(Interruptions) Let me come to the censure part of my Motion. |, no doubt, seek this House
to censure the chargesheeted Ministers. | am seeking the censure of the Prime Minister also because he has
completed his pilgrim's progress from hypocrisy to theocracy.

14.00 hrs.

| censure the Prime Minister for divesting the Prime Minister's office, which is the chief executive office of one
billion strong nation, of sectarian neutrality, which is the Constitutional foundation of a nation. | would like to
impeach him, though there is no provision in the rule, for depriving the Indian polity of secular immunity. Many
things could flow from the loss of this kind of immunity. He will be held responsible squarely at the bar of history.
Sir, | know that the Prime Minister still commands majority because of the credibility or necessity, | do not know, of
the NDA partners. Necessity is often converted into credibility. It is for them to decide. But, Sir, | would like to
conclude my talk. The Prime Minister may continue to have the legal right to rule, he has lost the moral right to rule.
From today he will be only a lame-duck Prime Minister and not a real one. MR. SPEAKER: The House stands
adjourned for Lunch to meet at 1500 hours

1401 hours
The Lok Sabha then adjourned for Lunch till Fifteen of the Clock.

1500 hours

The Lok Sabha re-assembled after Lunch at Fifteen of the Clock.
(Mr. Speaker in the Chair)



MOTION RE:CALLING UPON THE PRIME MINISTERTO DROP THREE CABINET MINISTERS ON THE BABRI
MASJID DEMOLITION CASE - contd.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY): Mr. Speaker, Sir, | am extremely grateful to you for having given me this opportunity to speak in
opposition to the Motion moved by Shri Jaipal Reddy. Sir, | must confess that when Shri Reddy was speaking, | was
certainly waiting for the substantive arguments and points that he is so well known for.

MR. SPEAKER: The mover has not come so far.

SHRI ARUN JAITLEY: Sir, he is now coming. He comes in but belatedly. Sir, knowing his great capacities as a
Parliamentarian, | was waiting for all the substantial arguments in support of his Motion. But | kept on waiting till he
concluded because what | got in return was an excellent choice of words, an excellent turn of phrases but really not
many arguments as to why this House should have seriously considered his Motion. | must say that | have always
had great affection and admiration for him, and | still have. | have always admired his choice of words but rarely his
choice of Party. | have admired his turn of phrases but | have never been inspired by the turn in his ideology. He
said that he owed it to his conscience to raise the issue today. But when | read what he has earlier said in the other
House, | was asking myself whether he owed it to his conscience or whether he owed it to convenience.

Sir, this House as also the other House, on several occasions has had opportunities to discuss subjects of this

kind. | was reading a statement made on 25 March, 1992 by the then Home Minister on the Ram Janmabhoomi-
Babri Masjid issue when Shri Jaipal Reddy was the Leader of the Opposition in Rajya Sabha. Shri Reddy with his
great command over the language got up to debunk that statement. | may just quote some extracts of what he has
said earlier:"This statement is an essay in evasion, equivocation, and escapism and this particular attitude has
characterised the Congress-| approach to this problem all along."Since 1986 the Congress-| has been quibbling and
prevaricating. It has been sending out conflicting signals. The ambiguity in fact is a clear sign of complicity. | would
like to know whether the Government of India is not colluding with the UP Government, whether the Congress-1 is
not colluding with the BJP. Today | do not have to find out the motives of the BJP. They are clearly malevolent; they
are progressing according to a set plan; whatever they might be saying, they would be saying if at all with a
particular plan in their mind. But what about the mind of the Congress-I? It appears to be split. If the BJP believes in
what it calls positive secularisma€;" Thank you Sir, you complimented us."a€| the Congress-| appears to believe in
paralytic secularisma€|." You complimented your present company by saying the Congress-| appears to believe in
paralytic secularism. - But you did not conclude with that. "All these things indicate confusion, ambivalence and
above all complicity of the Congress-I and the Government of India. This is not a statement worthy of consideration
in this House because it does not state where the Government of India stands, it does not state where the
Congress-| stands. We know where the BJP stands, we know where the UP Government stands. But we do not
know where the Congress-I with its ostrich-like attitude stands."

You complimented your present company with a choice of phrases which | must say was somewhat better than the
phrases you used today. But | regret to say that when you opened by saying that you owed your duty to your
conscience, | regretted whether it was a duty to convenience of the present company or to the conscience that you
claimed. You said you owed your duty to the nation. The last 33 months have seen a Government under Shri
Vajpayee a tension free administration where social tensions in the society have, compared to what they were
earlier, substantially been reduced. ...(Interruptions) But, then, on the 4" of December this year you appeared
worried and you wanted to rake up issues which were otherwise not occupying the space of mind in India at the
moment and you wanted to create a situation by raising issues and deliberately so. | read your own confessions as
to why you raised them. You certainly use good phrases. | do recollect Shri Jaipal Reddy the great moments which
you say you are proud of every moment in your life and the stance you took. You fought the tyranny of the
Emergency. You were with us maybe in a different Party. You have spoken all these years about the great virtues
of democracy vis-a-vis dynasty. You articulated better than any of us. You have in the past spoken out your mind
even on the Ayodhya issue which | just read out. | do recollect when the issue of probity in public life came on the
question of Bofors, you were again better than any of us in articulating the stance against those who were guilty, or
at least those being charged and appeared to be guilty. But, then, after doing all this, when you crossed over and
you said that you frown upon reconversion, well, all | can say is that those who have mastered the art of
reconversion really cannot do that.And when they do it, to borrow your phrase again - | regret to use it = but | will
say "et tu, Brute". Shri Jaipal Reddy, men are judged by the company they keep. And men of principles have to be
judged by the company they avoid.

SHRIMATI MARGARET ALVA (CANARA): That is why, Shri George Fernandes and Shri Yashwant Sinha are sitting
with you today.

SHRI ARUN JAITLEY: But then, there are men who can invent new principles. We have known of men who can
invent new principles but today, when | read your speech in 1992 and when | heard your speech today, | thought
that some men have an infinite capacity even for inventing themselves or at least for reinventing themselves. It is
because every word of what you said today does not somehow rhyme with what you had said earlier. Mr. Speaker
Sir, | therefore, rise to oppose this Motion on several grounds. This Motion is a politically motivated one. In fact it is



almost unprecedented. There is an element of a constitutional impropriety which is writ in the Motion itself. And this
Motion seems to invent a new jurisprudence as far as this country is concerned. Sir, when | said that this Motion is
politically motivated, let us look at the dates. The incident took place in Ayodhya on 6t December, 1992. The
chargesheet, from which you referred to certain statements, was filed in 1993. It is seven-and-a-half years since the
chargesheet has been filed. Now, Rule 184 says that matters of recent occurrence can be discussed. You relied
upon a chargesheet which is seven-and-a-half years old. The special judge directed that the charge be framed,
though a formal framing of the charge had not taken place as back as on 9" September, 1997. During this entire
period, this country has seen three general elections. Two of the persons whose resignations have been demanded
have been re-elected to Parliament on all the three occasions. One of them had been re-elected on two occasions.
This issue has been debated several times in the past But then where was the occasion when the entire matter is
before the courts? It is not only that. Every word of the chargesheet that you mentioned, the order which directs the
framing of the charge you mentioned, is now challenged before the High Court by some of the accused persons.
The High Court has directed stay of proceedings as far as the subordinate court is concerned and he would still
say, "l will extensively refer to the chargesheet and say, 'Well, this is the substance of accusation against so and
s0." Sir, the substance of accusation from the chargesheet has been referred to. There were occasions when we
discussed issues which were sub judice but the exceptions are when no prejudice is likely to be caused to an
accused person. That is the language itself of Rule 59. But when these are issues of larger public importance which
may be incidentially mentioned pending in a case, we discussed those issues. But today, an attempt of what was
being made was, "Let me refer to the substance of accusation from a chargesheet; let me here conduct a parallel
trial to the detriment of those accused persons who are in court and let me comment upon it because every
proceeding of the House, rightly so, gets publicity; prejudice the trial that they eventually have to go through." If
there is a text book illustration of the sub judice rule having been violated, it was the reference to the chargesheet
and | would certainly appeal to the hon. Speaker that let it not be a precedent for the future where charges of
individual culpability can be discussed in the House. Let this not be cited as a precedent because it certainly will not
be a very happy precedent.

SHRIMATI MARGARET ALVA : How was it that Bofors was discussed by you all?...(Interruptions)
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SHRI ARUN JAITLEY: Since a question has been raised, Shrimati Alva, | will certainly meet the point which you are
raising. This House, certainly prior to the filing of the chargesheet, when the issue of Bofors was not sub judice,
had discussed it on several occasions.After the filing of the charge-sheet, no individual culpability has ever been
discussed or could have been discussed in this House. It is only when you raised certain issues in October last
year, that it was certainly discussed.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is simply not true. | request the hon. Speaker to refer to the
record. ...(Interruptions) We cannot have a Minister who is not telling the truth. This matter was repeatedly
discussed. | had discussed it. He had answered it. It is completely untrue to say that after the charge-sheet was
filed, there was no discussion. | think this is a matter of privilege which we should consider subsequent to this
debate....(Interruptions)

SHRI ARUN JAITLEY: What Shri Mani Shankar Aiyar should certainly consider when he reads the proceedings is
that what was discussed in the House certainly was not at the instance of the Government but at his own
instance....(Interruptions)

SHRI MANI SHANKAR AIYAR : But it was discussed. You reply to it. You cannot deny that there was a discussion
after the filing of the charge-sheet. Therefore, | do not understand the point you are making. | also charge you with
violating the privileges of this House by not speaking the truth when you are a Minister sitting on the Treasury
Benches....(Interruptions)

SHRI ARUN JAITLEY: Shri Mani Shankar Aiyar, when you read the proceedings, | am afraid you will have to charge
yourself for the reason what you now say is factually incorrect. ...(Interruptions) Please allow me to continue. | am
not yielding.

MR. SPEAKER: Shri Mani Shankar Aiyar, he is not yielding. Please take your seat.

SHRI ARUN JAITLEY: Sir, | am not yielding. When Shri Mani Shankar Aiyar and some of his friends raised the legal
issue, it was the legal issue, whether somebody who is unfortunately a deceased one can be put in column 2 of the
charge-sheet, which was discussed. The legality of it was discussed in the House and not the substance of the
accusation against any individual. That is what was discussed in the House.

| said that the charge-sheet is politically motivated and it is not the call of conscience or a call of national duty. The
mover of the Motion says in statements made outside: "We have moved this Motion because we want somebody's
image in the House to suffer. We want the image of the Leader of the House to suffer." This is the real motivation
which has been given for moving this particular Motion as far as the Motion is concerned. After the essentially
politically-motivated Motion, this House is told that this particular Motion has been moved with a call of conscience.
If you consider the substance of this Motion, it says like this. | am not referring to the rules because in your ruling,
Sir, you have said that with the consent of all the political parties if it is to be discussed in some form, it can be



discussed. We did not want to run away from a discussion because there were some issues raised and we certainly
want to use this opportunity to answer them. A Council of Ministers is collectively responsible to this House There
are other rulings. Shri Jaipal Redy used the words: "l censure the Ministers and | censure the Prime Minister." Can
a Motion to drop an individual Minister from the Council of Ministers ever be maintainable in a House? Your
distinguished predecessors have repeatedly held the view. | am just quoting from 'Kaul and Shakhder.' It says: " A
censure Motion seeking to drop a Minister from the Council of Ministers is inadmissible as the Council of Ministers
is collectively responsible to the Lok Sabha."...(Interruptions) So, what we are discussing today is that the Council
of Ministers is collectively responsible to the Lok Sabha. But the Motion is not against the collective Council of
Ministers but against individuals. What we are, in fact, discussing today is this. Under Article 75, it is the prerogative
of the Prime Minister whom he includes in his Council of Ministers and whom he excludes from his Council of
Ministers. That prerogative of the Prime Minister should now be interfered with on an advice tendered to him whom
to include and not to include in his Council of Ministers. | say so that this Motion, as moved, is not only
unprecedented but also an act of constitutional impropriety. This Motion and the substance of the Motion, if | take it,
is that there is a charge-sheet which has been filed against some members of the Council of Ministers. The charge-
sheet was filed much before they became Ministers. We work under a system of civilised jurisprudence. The basis
of our jurisprudence is that everybody is presumed to be innocent till his guilt is proved....(Interruptions)

SHRI MANI SHANKAR AIYAR : It includes even Shri Sukh Ram and Shri Rameshwar Thakur....(Interruptions) They
are all innocent people till proved guilty. What new things are you saying?...(/Interruptions)

SHRI ARUN JAITLEY: It includes even Shrimati Rabri Devi whom you are supporting!...(Interruptions)

MR. SPEAKER: Nothing should go on record except the Minister's speech.(Interruptions) &€, *

SHRI ARUN JAITLEY: It shall certainly be my duty, if you do not exhibit any unnecessary large anxiety, to also
inform you about Shri Harin Pathak, please wait for the Government to come, | would do it. ...(/nterruptions) The law
of the land is very clear - every person is presumed to be innocent till the guilt is proved. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Even Rajiv Gandhi.

SHRI ARUN JAITLEY: Yes, certainly. Any person that you name, against whom a trial is pending, certainly there is
no presumption of guilt against the person....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Except Rajiv Gandhi. ...(Interruptions)* Not Recorded

SHRI ARUN JAITLEY: | have not said that. | do not know why you should get so defensive on that subject. | have
not received that illustration. Well, | have been factual and realistic, Shri Mani Shankar Aiyar, about the subject.
...(Interruptions)

SHRI MANI SHANKAR AIYAR : You have said an untruth in this House. ...(Interruptions) And you are going to face
the consequences. ...(Interruptions)

SHRI ARUN JAITLEY: Sir, | was hearing the Mover of the Motion. I rightly understood why no past precedent was
cited. When | look around, is it the first time that such a contingency has arisen that a demand is being made that let
us not look at what the substance of the case is; let us not look at what the case, in fact, is; what the case arises
out of, but the mere fact that you have a charge-sheet against you, should be a ground that you should be excluded
from holding any ministerial responsibilities? | am not referring to the fact that the charge-sheet itself, framing of the
charge itself, had been stayed by the High Court - that is a separate issue altogether. But let us look at what is
happening. We have an instance in this country. We have a Chief Minister of a State, charge-sheeted under an
offence - under the Prevention of Corruption Act - the Chief Minister is entitled to his or her defences, but the
Congress Party bargains with that Chief Minister, and gets all the 24 of its MLAs to become Ministers in the State.
And the charge-sheet, Sir, is not for any case in any agitation but the charge-sheet is for having possession of
assets disproportionate to your known income. It is a charge sheet of corruption....(Inferruptions)

SHRI MANI SHANKAR AIYAR : Are we talking about Babri or Rabri? ...(Interruptions)
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SHRI ARUN JAITLEY: Sir, | am not referring either to Babri or Rabri, | am only referring to this new jurisprudence,
which is being sought to be created in this House, that if you are charge-sheeted for corruption, hold as many
offices as you can, but if there is a case arising out of an agitation, which you led, you must go out of office till your
trial is completed. If this is going to be the substance of what the Congress Party's stand in effect is, | am afraid this
House will have no option but to outrightly reject it. Sir, this is not the only case, there would be cases and cases
against political leaders. Shri Jaipal Reddy, you would recollect that when we all fought the tyranny of the
Emergency, we all had fabricated charge sheets against us. | am sure, you must have been a victim yourself when
there were charge sheets of this kind. My friends in the Left parties, certainly several others in the trade union
movement, there have been charge-sheets against individuals; in the elections, there are tensions, there are
charge-sheets against candidates, who subsequently get elected. Are we trying to formulate a general rule of thumb
which everybody has to follow, irrespective of the case against you, irrespective of whether the charge-sheet is
against you, essentially as a victim, and not a villain; irrespective of the fact that it may be an act of political
vendetta; irrespective of the fact that it arises out of a political agitation against somebody, it may be the District



administration or it may be the State Government, it may be the State Police, it may be the CBI, who has implicated
you in a case, you must now start suffering punishment even before the trial commences.
SHRI MANI SHANKAR AIYAR : That is exactly what happened with Shri Antulay. ...(Interruptions) Is it because he is
a Muslim? ...(Interruptions)
MR. SPEAKER: Shri Mani Shankar Aiyar, you can speak when your chance comes....(Interruptions)
SHRI ARUN JAITLEY: For want of any better argument, do not, at least, communalise what is essentially a political
or legal principle. It does not depend on the religion of a man ...(Interruptions) You are trying to introduce a new
principle for extraneous reasons. ...(Interruptions)
SHRI PRAKASH PARANJPE (THANE): Mr. Speaker, Sir, what is he thinking of himself? Every now and then he is
getting up and interrupting him. ...(Interruptions)
MR. SPEAKER: Nothing will go on record except what the Law Minister says.(Interruptions) a€;*
SHRI ARUN JAITLEY: Sir, when it came to supporting a Chief Minister who is charged of having disproportionate
assets and extracting 24 ministerial portfolios, they conveniently forgot this principle. ...(Interruptions) | am
consciously repeating it because | know truth pinches at times. &€, (Interruptions)
SHRI SOMNATH CHATTERJEE (BOLPUR): There were even 93 Ministers.
SHRI ARUN JAITLEY: Shri Somnath Chatterjee, we are not on the size of the Ministry. We are on the new standard
that is being enunciated. Is it somebody's suggestion that this must be a general principle that if there is a
chargesheet against an individual or that if he is charged by a court, he should not be allowed to contest the
elections?
SHRI MANI SHANKAR AIYAR : He should not be taken into the Council of Ministers.
SHRI ARUN JAITLEY: | see. After the Hindu chargesheet and the Muslim chargesheet, the argument is that if you
are chargesheeted and a charge is framed, you can contest elections, but should not hold the office which is the
next step. | do not see any rationale as to why this distinction should be created. | recollect that recently two
agencies made some suggestions to this effect that if a person is chargesheeted and a charge is framed by a court,
then such a person should not be allowed to contest elections.* Not Recorded

Sir, a meeting was held by the Election Commission on the 20" April this year which was attended by the
representatives of all the political parties. This question precisely was raised and the Election Commission said
that, in its wisdom, if a charge is framed, out you go from the electoral process. It said that this should be the rule
and the Act should be amdended for this purpose. On the 20" April, what was the stand that everybody took? | will
just read from the proceedings of the meeting held by the Election Commission. The Bharatiya Janata Party, the
Communist Party of India, the Communist Party of India (Marxist), the Indian National Congress, the Janata Dal
(Secular), the Nationalist Congress Party, the All India Anna Dravida Munnetra Kazhagam, the All India Trinamool
Congress, the Jammu and Kashmir National Congress, the Pattali Makkal Katchi, the Rashtriya Janata Dal, the
Revolutionary Socialist Party, the Samajwadi Party, the Samata Party, the Shiromani Akali Dal of Shri Mann and the
Sikkim Democratic Front did not agree with the Commission's second proposal.
SHRI MANI SHANKAR AIYAR : Yes; we are talking not only of law, but also of propriety.
SHRI ARUN JAITLEY: Yes; the point about propriety comes in the next sentence.
MR. SPEAKER: Shri Mani Shankar Aiyar, the Minister is not addressing you. He is addressing the Chair. Why are
you unnecessarily replying to him? Mr. Minister, do not address Shri Mani Shankar Aiyar. Please address the Chair.
SHRI ARUN JAITLEY: Sir, if | excite him, | think, | have succeeded in making a point. Sir, they did not agree with the
Commission's second proposal. They felt that anyone could be implicated in a case and a charge framed against
him and that the conviction should be a must for any disqualification. The Bahujan Samaj Party did not make any
comment. What was the argument of every political party? Though the BSP was silent, what was the argument of
the Congress Party? The argument was: "You are conscious of the circumstances under which we operate." The
power to prosecute, except in the CBI cases, is a decentralised power in India. There could be cases where
anybody could be implicated in a case. This is not something which is unknown. You may be the victim of a
vendetta. You may be brought in for collateral purposes. You are presumed to be innocent till the guilt is proved.
But even pending trial, which must take ten years, you must start suffering the punishment — not contest elections. If
this logic - Shri Mani Shankar Aiyar, you disagreed with it in this House today - was very important and very
relevant for saying that somebody can be implicated in a case and till proved guilty, he should not go out of the
electoral process. You now want to extend it irrespective of the character of the chargesheet. If something like this
happens, such a man must not hold political office or ministerial office altogether. Well, | must say that this was as
recent as on the 20t of April where every political party, including the Congress Party, took this very categorical
stand. And the categorical stand is that because there are cases and cases, there may be cases which are very
genuine, cases which really turn on moral turpitude being involved. There are cases in which the political party, in
question, may feel, the leader of the party may feel, the Prime Minister of the party may feel, well, on account of this
case, | do not want to, for the present, till such time a court verdict comes, go ahead and proceed in this matter. But
there are cases. | will show it. Since Shri S. Jaipal Reddy read from the chargesheet, now, he will not be able to
question when the other version is also given as to what substantially has happened there. What have people said
about the instances which have taken place there? You raised the issue of my erstwhile colleague, Shri Harin
Pathak, in the Government. | would urge upon you to let me say. | say this on the authority of the hon. Prime



Minister because the offence in which Shri Harin Pathak was charge-sheeted was an offence in which Section 302
was mentioned. He thought that it was his moral duty that unless he cleared himself, he did not want to put the
Government into an embarrassment. The newspapers were writing articles. But treat Shri Harin Pathak’s case as a
test case as to how the aberrations can take place. When | use the word 'victim' or ‘villain', | specifically had his
case in mind. In his case, since he has made this public statement, | rely upon his statement. | have also seen some
of the documents. Now, that the charge has also been quashed by the superior court and quashed on the first day,
he goes to agitate against the police atrocities in the locality which he represents. He and some of his colleagues
file a complaint against the police officer who has ransacked houses and beaten up the people. The police officer is
injuncted from entering the locality by a court. Then, he, along with his colleague, Shri Ashok Bhat, moves to the
High Court: "These are the atrocities committed. Please examine it as to what these police officers have done." The
High Court appoints its Additional Registrar and Deputy Registrar. Officers of the rank of District Judge go there
and find out what has happened. Those two judicial officers say: "While these two gentlemen are with us, some
incident took place." The police presents a chargesheet saying: "In the crowd where the incident took place, these
two were also seen around." The High Court, on their petition - after 15 years, they got this relief = said: "No charge
can be framed against them - this was in August, 2000 - till the Commissioner's Report is taken." The
Commissioner's Report is not taken. The charge is framed. On the very first day, the High Court says, "It is a
violation of our directives. We quash this charge." But because he felt morally bound, some people were making a
noise that it was a case of 'Section 302'".

SHRI MANI SHANKAR AIYAR : Then, take him back. ...(Interruptions)

SHRI ARUN JAITLEY: Well, whether he has to be taken back is a prerogative of the Prime Minister but, certainly, it
is not for you to advise him. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : | can comment. ...(Interruptions)

SHRI ARUN JAITLEY: Certainly, it is not for you....(Interruptions) But if you extend this principle, when | saw the
facts of his case, | asked myself: "Is Harin Pathak really a victim because as an elected representative, he was
voicing the grievance of the people against the police?"Or can it be said that he is a villain in this who must be
prosecuted, ousted from public life till such time he is exonerated by a court of law, which in his case has already
taken more than fifteen years.

SHRI MANI SHANKAR AIYAR : Sir, | am on a point of order&€; (Interruptions) Sir, you had ruled that nothing that is
sub judice should be influenced by what is said here. Do you not think that recitation by none less than the hon.
Law Minister is designed to affect whatever the decision of the court is?

MR. SPEAKER: Shri Aiyar, please quote the rule first.a€; (Interruptions)

MR. SPEAKER: No point of order.

SHRI ARUN JAITLEY: When the chargesheet in the Ayodhya case was referred to, the sub judice rule was
discarded; when references to Shri Harin Pathak were made, his innocence or guilt of, sub judice rule was
discarded; and when | stand up to say, well the facts are not what he thought it was, | am told that his defence
cannot be put up because the matter is sub judice...(Interruptions) | am afraid, today they have actually laid down
double standards in many a way whether it was Babri or Rabri. But this is yet another case where anybody™'s
chargesheet can be read, the accusation can be heard again but any defence of it would really attract the principle
as far as pending chargesheet of sub judice matter is concerned.

Sir, there are several issues which have been raised on the basis of the chargesheet, which Shri Jaipal Reddy
referred to the substance. | take that as an illustrative case. It is not that the incident of 6! of December took place
anywhere behind the scene. There was no veil. The entire world media was there. We have had people after
people who have been questioned on the basis of that instance.

SHRI S. JAIPAL REDDY : Mediamen were beaten up, their lenses were broken. There could not be anything.

SHRI ARUN JAITLEY: It was very unfortunate that happened. It is extremely unfortunate and condemnable that
happened. But the issue | am referring to is not media. | have today tried to go through every list of who the people
are. | yesterday saw a statement of the then Governor of Uttar Pradesh, Shri Satyanarayan Reddy. It is reported in
the newspapers yesterday. He said, "l do remember that there was a CID Intelligence Report that Lal Krishna
Advani was seen standing and pleading with the devotees that they should disperse and not create a law and order
problem. | do not remember whether | added it in my report but | distinctly remember about the police officers
briefing me in this case." We have not won. | have tried to bring out a list of several statements in which the police
officer who was providing security to Shri Advani filed an affidavit, which | am holding in my hand. The police
officer™'s affidavit is, "when the incident of Kar Sewaks of some people climbing to the dome started, Shri Advani
said, "'l want to go there, stop them and pull them down™. | consulted my superiors and said, ""we cannot permit
you to go there because it is a law and order problem, there would be a threat to your security™." &€ (Interruptions)
There are statements, not one. Pick up any newspaper of 7th and 8t December and they have referred to some of
them. Any newspaper will say and they will refer in detail to the incident but they all find mention that the leaders
who were leading the movement were trying to plead with them not to damage the structure. There was a section of
Kar Sewaks or people present there not listening to them. This is not one, but there are tens of witnesses who have
deposed to that effect. But then you say, well at that time merely because the prosecuting or the investigating



agency was in a position to certainly refer to certain facts, which in the submission of the persons who have been
chargesheeted did not exist. They have maintained that some of the facts against them have been invented by
those investigating agencies. Those persons are certainly entitled to a fair trial. They are not entitled to be
convicted and punished before the trial begins and not certainly for political reasons eight years after the incident
has occurred. Thrice they have won the election...(Interruptions)

ft A (TR @ 99 A aed S gee B ar @ w # fionft 3 g el v ge w5l et ge € ar st e serw o @ #
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take your seats....(Interruptions)

MR. SPEAKER: Please take your seat....(Interruptions)

MR. SPEAKER: Shri Nagmani please take your seat. This will not go on record. (Interruptions) &€, *

MR. SPEAKER: Shri Nagmani, please take your seat....(Interruptions)

MR. SPEAKER: Nothing should go on record except the speech of the Minister. (Interruptions) &€, ** Not Recorded
MR. SPEAKER: Please take your seat....(Interruptions)

MR. SPEAKER: Shri Nagmani, please take your set. What is this? st ama &< & ferg w@ier fyermi sma ds snsvl &€ (=
JeT)

MR. SPEAKER: Please take your seat. What is this? | am on my legs please....(/nterruptions)

MR. SPEAKER: Shri Nagmani, please take your seat. What is this?
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...(Interruptions)

MR. SPEAKER: Nothing should go on record.

SHRI ARUN JAITLEY: Sir, a reference has been made to the statements of the hon. Prime Minister. The Prime
Minister certainly would be replying to the debate and would be dealing with those statements. The NDA
Government, not once but on several occasions in the last three years, has repeated categorically that we are
bound only by the national agenda of the National Democratic Alliance. When | was listening to the very eloquent
speech of Shri Jaipal Reddy, | was wondering what was it that was missing in that speech. Not once could he say
that anybody has tinkered with or interfered with the due process of law.

SHRI MADHAVRAO SCINDIA: You are doing it now.

SHRI ARUN JAITLEY : Not once could he say that either in the thought or in the Commission this is something that
the Government should not have done and the Government has done. Not a single illustration could be pointed out.
| can refer here to all the cases which were registered against the accused persons between 1977 to 1980. When
in 1980, a new Government came back to power, it immediately started the process of withdrawing each one of
those cases. There have been several illustrations in the past that this had been done. As far as this Government is
concerned, not one illustration could be cited where our commitment to the rule of law could be questioned, that we
had intervened in any case, in any particular manner. The hon. Prime Minister repeatedly had said, on the 7t of
December last year — he said it in this House — that our National Agenda was very clear, that the NDA Government
was bound by what the National Agenda said. And when he was questioned, -- the objections which you sought to
take apart — the substance of what he said is very clear. All he said was that either the parties sit together and
arrive at a settlement, or alternatively, if a settlement was not possible, the matter would be settled by a court. That
was what the Prime Minister said and that is nothing new in what the Prime Minister had said. ...(Interruptions) Sir,
in the past —let me remind my friends — several Prime Ministers had held meetings to have both the parties sit
across the table to have the tensions defused and try to attempt for a settlement, if it was possible. There is nothing
new in it. There is nothing new about it. In fact, | was reading the Manifesto of the Congress Party of

I99I3€, ....(Interruptions)

SHRIMATI MARGARET ALVA : To whom are you reading it?

SHRI ARUN JAITLEY: | am sad that you have forgotten what was said in it. The Congress Party Manifesto, in 1991,
precisely said this:"The Congress is committed to finding a negotiated settlement of this issue, which fully respects
the sentiments - the phrase used was Bhavanayein of both the communities involved." ...(Interruptions)

MR. SPEAKER: Nothing should go on record. (Interruptions) &€, *

SHRI ARUN JAITLEY: If such a settlement cannot be reached, all parties must respect the order and the verdict of
the court.

SHRI PRIYA RANJAN DASMUNSI : Absolutely! | congratulate our political advocate for reminding us about our
commitment (Interruptions)

SHRI MANI SHANKAR AIYAR : Every word is our words. | want him to make every one, of our words, his.

SHRI ARUN JAITLEY: | thought, Shri Priya Ranjan Dasmunsi, since you were earlier being reminded that your party
believes in paralytic secularism, | must also remind you about what your Manifesto said in 1991. Your Manifesto
clearly said, " negotiated settlement, &€ if that was not possible, in that event &€}"...(Interruptions)

SHRI MANI SHANKAR AIYAR : Our sentiments were for both the communities. ...(Interruptions) We did not say
Hindu and Muslim sentiments. That is what our Manifesto said. . ...(Interruptions)

SHRI ARUN JAITLEY: That is what the Prime Minister had said.



SHRI MANI SHANKAR AIYAR : We did say sentiments of Arun Jaitley and Shri Syed Shahnawaz Hussain together.
...(Interruptions)

SHRI ARUN JAITLETY: That is the spirit. That is the spirit of what precisely the Prime Minister had said and if
somebody is committed to the words of &€....(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, please. ...(Interruptions)

MR. SPEAKER: Nothing should go on record except what the hon. Minister says. (Interruptions) &€, ™ Not Record
SHRI ARUN JAITLEY: The statement made by the Prime Minister was clear. ...(Interruptions)

MR. SPEAKER: Shri E. Ahamed, what is this please?...(Interruptions)

MR. SPEAKER: Please take your seat.

SHRI ARUN JAITLEY: The substance of the Prime Minister's statement was precisely this, that if a settlement is
a€| ...(Interruptions)Well, if both were committed for paralytic secularism earlier, | cannot explain it any further today.
Sir, the substance of the Prime Minister's statement was precisely this — negotiated settiement or a judicial verdict.
...(Interruptions) Since you have been only reminded of what happened in 1991 and what you said in 1991 which is
not at variance with which what the Prime Minister has said, let me also remind you that the history of this case did
not start with 1991. It certainly started much earlier. When you speak in terms of sentiment, there was a time when
your Party also had a very valuable role in creating that sentiment. What was the substance of the case in 1986
when the locks were opened? ...(Interruptions)

SHRI MANI SHANKAR AIYAR : And the man who opened it is now in your Party. ...(Interruptions)

SHRI ARUN JAITLEY: In 1986, the Government at the Centre and the Government in the State belonged to one
Party. | am very grateful that Shri Mulayam Singh Yadav is echoing something on the locks being opened.
...(Interruptions) | will certainly remind you of what he has said about you. Sir, in 1986, the substance of the case
was about Section 145, if putting the lock or opening the lock is going to create a law and order problem. The
District Administration says that there is no law and order problem. The locks were opened. In 1986 who was in
power in the State and at the Centre? In 1989 what was the sentiment behind the fact when you say, "we now go
and perform a shilaniyas”. ...(Interruptions)

SHRI SOMNATH CHATTERJEE : You are following their sentiment.&€| (Interruptions)

SHRI ARUN JAITLEY: Shri Somnath Chatterjee, let me say this that you were not a party to the shilaniyas.
...(Interruptions)

SHRI SOMNATH CHATTERJEE : | am not opposed to that. a€| (Interruptions)

SHRI ARUN JAITLEY: But I find silence in those ranks which were a party to the shilaniyas on the basis of a
particular sentiment. Who made the statement launching an election campaign in Ayodhya and said: # @=i smex a1
& gl These are all parts of history which cannot be erased and suddenly you turn around and say, suggesting a
negotiating settlement or a judicial verdict, this is the gross impropriety and suddenly start using all the phrases,
which have been unknown, at least some of those expressions have been new to this particular House itself.
Therefore, you say: "on the strength of this, we revive our eight-year old memory; we are very concerned about the
fact that India for the last three years has seen a tension-free governance; we must raise issues, which create
problems'. That seems to be the substance and really the call behind this particular motion. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : What is happening in Gujarat even today? ...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, please do not disturb him....(Interruptions)

SHRI ARUN JAITLEY: This motion, besides being constitutionally impermissible besides interfering with the
prerogative that belongs to the Prime Minister, while piercing the principle of collective responsibility, is intended to
surcharge an environment in the country. The country has been free from it during the last three years of the NDA
governance. Sir, this motion, on the very public statement made by the mover of the motion, is not intended to
seriously debate an issue, but is intended in his own words, to tarnish the image of the Leader of the House. That,
he says, is the object behind this entire exercise. ...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, | want to place on record and | would like to say that | made no such statement
outside. ...(Interruptions)

SHRI ARUN JAITLEY: | am very glad that you are not insisting on that statement at the moment. But, then, the
newspapers that have quoted you, certainly created the impression to that effect. When you were asked: "the
Congress MP in the Lok Sabha, Shri Jaipal Reddy defends the expensive adjournments”. "We agree that it is a
terrible loss. But just compare it to the exposure to the real image of Vajpayee.' That is our object. é€l a€;
(Interruptions)

SHRI S. JAIPAL REDDY : On record, | would like to state that | have made no such statement. ...(Interruptions)
SHRI ARUN JAITLEY: Well, Shri Jaipal Reddy, | am extremely grateful to you - despite our political differences, |
have always admired you as a very honourable man - that you have stated this categorically in this House and |
think that issue at least can be put to rest with your denying that you never made that statement.

MR. SPEAKER: Just a minute, Mr. Minister. Shri Paranjpe, today | think your behaviour in the House is not good.
Please mind that. Yes, Mr. Minister, you can continue.

SHRI ARUN JAITLEY: Sir, let me say that this Motion was really intended to surcharge the environment, to rob this
House of a lot of legislative business and the pending national issues which had to be discussed and, finally, the



object was to lay down a new legal principle that irrespective of a case, whether a person is a victim of a charge-
sheet or he is actually a person who is involved, without leaving it to the prerogative of the Prime minister, for such
a person, the punishment must start even before the trial. This position is politically, constitutionally and legally an
untenable position. | would, therefore, appeal to the House to outrightly reject this Motion. Thank you, Sir.

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, we have heard — at least | have heard — with rapt attention
what our distinguished Minister for Law, Justice = also Justice, | believe = and Company Affairs has just now said.
He is a good lawyer. | had something to do with law, maybe in a much humbler way. One of the indications of a
good lawyer is that if you have a bad case, then attack your opponent and take up a holier-than-thou attitude. This
is precisely what | have seen today. One thing that Mr. Law Minister has studiously omitted to read was the Motion
itself. He said that this is a trial which is going on, that we are making comments on the merits of the case.

1557 hours (Mr. Deputy-Speaker in the Chair)

His expression is, it is a parallel trial. That is why | said, go on trying to mislead, may not be consciously but by
habit. The Motion reads thus: "This House calls upon the Prime Minister to drop three Ministers from his
Government namely Shri Lal Krishna Advani, Dr. Murli Manohar Joshi and Kumari Uma Bharti". It is not a Censure
Motion against the three Ministers. What Shri Jaitley tried to establish and said was that it was not permissible.
That is not so at all. The Motion further reads: "against whom prima-facie charges have been found to exist". This is
precisely our contention. We are not passing any judgement on the merits of the case, no opinion even, because
certain prima facie charges have been found to exist with regard to their involvement in the demolition of the Babri
Masjid. Therefore, all the assumptions on which elaborate arguments have been made, namely, it is a trial by the
Parliament, it is passing judgements on the persons concerned, or it is a Censure Motion against three Ministers,
are not correct. We were told about collective responsibility. Ve were given a quotation from Kaul and Shakadher,
which has no relevance at all. | am sure, he does not believe in many of the things he has said, but he has to say
those. Not that | am saying that he is insincere, he is sincere to a wrong cause. That is the problem.Sir, as | said, |
stand here to take part in a very vital debate, to my mind, and it is our duty to stand by the Constitution, by the
country and by the people, which are under a very serious attack by dangerous combination of communal,
fundamentalist and power-hungry people who have openly denounced the relevance of any political ideology.

16.00 hrs.

They say that ideology is irrelevant; the only thing which is important in a coalition Government is to assume
power somehow and remain in power, and that is the exhibition we are having. There is no common principle, and
there is no common ideology. Shri L.K. Advani, who is one of the leading lights of this Government, has more than
once said, "ff=erur # @1 8, g8 |« @ I 2l
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MR. DEPUTY-SPEAKER: Please do not pass such remarks. He is a very senior leader.

SHRI SOMNATH CHATTERUJEE : Yes, they are holding to power. From newspapers, we find a lot of problems
inside, but somehow they are clinging to power without any sense of responsibility or propriety towards the common
people. Shri Jaitley twice said, "It was a tension-free administration”. | wish Atal Bihari ji a tension-free tenure, but
unfortunately, he looks under great tension because he has to lead 24 parties; he has to see who is making what
claim, on what basis, how many resignations he has to deal with, how to sort of put off the problems, how Shri Ram
Naik has to bend on his knees etc. | am glad that you have bent on your knees. | wanted you to fall flat to withdraw
all the charges. So, you are not lightening the burden of the Prime Minister. Admit that he is under tension, under
pressure, and he has to act under pressure. He is not a free man -- not free from his colleagues, not free from his
allies, not free from the VHP, not free from the Shiv Sena, not free from the Bajrang Dal, not free from the Hanuman
Sena, and not free from the RSS. The man is totally grinding under pressure; and this is the problem of this
gentleman whom we know very well. | have respect for him. Sir, for the last few days, this House did not function or
rather could not function. Why? Everybody knows in this country the relevance or importance of 61" of December.
Every year, we raise this issue in this House; people raise it outside the House because this has been treated to be
one of the blackest days in the history of independent India when our very secular fabric was deliberately attacked.
...(Interruptions)

MR. DEPUTY-SPEAKER: What is going on here?

SHRI SOMNATH CHATTERJEE : Nobody can forget 6t of December. Be it a dhancha or a mosque or a temple,
why do you have to demolish it, | do not know. Why were all these people taken there? We were told that they
would sing kirtans and bhajans. &€, (Interruptions)

MR. DEPUTY-SPEAKER: Shri Vinay Katiyar, | have to take serious note of your comments. When you get your
chance, you can speak but not like this.

SHRI SOMNATH CHATTERJEE : Why leaders of the eminence of Shri Lal Krishna Advani ...(Interruptions)
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MR. DEPUTY-SPEAKER: Please do not disturb or interrupt him. You have to resume your seat.

SHRI SOMNATH CHATTERJEE : | am not going into too many details. ...(Interruptions) A large number of people
had assembled apparently for singing kirfans and bhajans. Then, in the presence of exalted political leaders like
Shri L.K. Advani, Dr. Murli Manohar Joshi and Kumari Uma Bharati, and so many sadhvis and sadhus, ultimately,
we saw that the structure that was there was no longer there. Now, how did it happen? We are not deciding it here.
Nobody even has the temerity to try to do that. We have our own views. But here we have gone much further. It is
because there is a very important organisation, one of the wings of the Government of India and the hon. Prime
Minister — which was earlier under the Home Minister — namely the CBI which has given certain prima facie
findings. Who is deciding it? But knowing that such an important issue will, no doubt, be raised, what has
happened? When the demand for the resignation of the three Ministers was made, what was the response of the
Government? What was the response of the hon. Prime Minister? He never came to the House. He never sent an
intimation that he would come and explain the position to the House. It is because soon we found that he has made
certain statements that have not only troubled us but also troubled the allies - if | may say so, with due respect to
them — and rightly so. It is a different matter whether they have subsequently been satisfied or not. It is their
concern. Sir, it was a matter that caused tremendous concern. One statement was clarified in the residence of a
junior Minister, for whom we have a lot of affection, at an Iftaar party. | would like to say it here on record that on
that very day we had a function where a journalist told me that he had to rush to the /ftaar party because the Prime
Minister will give a clarification of his earlier statement. Therefore, newspersons are being called at the /ftaar party
but not the Members of this House. The Members of this House are not taken into confidence. No meeting has
been held. He never called the Leaders of the Opposition Parties. When the hon. Speaker tried to intervene and he
did intervene, he called the Leaders for a discussion he requested the hon. Prime Minister to come but in
condescension he decided not to attend. Mr. Prime Minister, you are the Leader of this House. Nobody has
anything against you personally. We all respect you. You are entitled to our respect apart from holding the position
of the Head of the Government of this country. Even, there was no attempt to normalise the situation; and to explain
your position. Although we find that you are calling emergency meetings of the allies as if to show that you are
treating the rest of the country as your enemies. Sir, you may have political differences. But this is a question of the
country's future. It has created tremendous problems. There have been communal conflagrations at Rae Barreily, at
Moradabad, in South India, in Uttar Pradesh and in so many other places. It was because of the effect of the
statement of the hon. Prime Minister. What crime did we commit by asking for a discussion under Rule 1847 This
was steadfastly refused for four days and ultimately the Government has agreed. What was this opposition for?
Nobody can say that the subject matter that we wanted to discuss or we are discussing today is not of importance
or not of moment. It is a matter of moment for the country as a whole for maintaining the secular foundations of this
country. Sir, if the hon. Prime Minister treats some people as more important; some people as only to be looked at
by him, then there is problem and the House could not sit for so many days. We have responded immediately
whenever the hon. Speaker called us for a meeting. Sir, what did we find from the statement of the hon. Prime
Minister? He could have said that he did not agree with the resignation of the Ministers or that he shall not remove
them from the Government and that he did not find anything against them. He could have stopped there. That
would have been the end of the issue. But he went much further. He said that it was the manifestation of national
feelings. wsa @ @1 wediavvr| Expression of national sentiment or national feeling."ada wrawn & wacienxvT &1 St & o,
9z ot gu =@l gl "What was the provocation for this? A demand for resignation of the Ministers need not have
prompted such an answer! Not once, but a second time and a third time the same thing has been repeated. At the
Iftaar party also he said that. Shri Jaitley makes a very laboured presentation saying that nothing had been said
and that he was trying to give a solution. First of all, what is meant by national sentiment? Whose sentiment were
you referring to Mr. Prime Minister? Were you talking of all these people's sentiment - Hindus, Muslims, Christians,
Sikhs and everybody else? Are they concerned about it except by way of shock when you talked of construction of
a temple there as, "ag & a4t g1 =& gonl " It could only refer to the construction of the temple. Who are interested in
it? Who have demanded it? It is only a section of the Hindus. Mr. Prime Minister, who has given the authority, to the
BJP or Shri Atal Bihari Vajpayee, who has given you that authority to talk on behalf of the entire country? What is
'bhavana'? How do you know about it? Why do you arrogate it to yourself? Is it just because you have a minority
vote and you tried to have a motley combination of 27 to 28 parties for formation of Government with no similar
political ideology? Now you take it upon yourself suddenly, when every matter is pending in courts. Why does not
your Law Minister advise you whether you are breaching the law of sub judice or not instead of giving lecture to us?
Mr. Prime Minister went further to say, 'l have not supported the demolition of the mosque, but what is of importance
is how the temple should be constructed.' | remember, | was in this House when Shri Atal Bihari Vajpayee entered
from that side and stood up there. He said, 'l regret.' He had used the word 'regret'. | am sorry if he has said
something else, but his elaboration took away the sense of sorrow or sense of regret. Mr. Deputy-Speaker, Sir, how



are we being blamed? The entire nation, all the national newspapers, editorials, and every paper commented
adversely upon it. What has happened to Atal Bihari Vajpayee? He was known to be a moderate face. Whether he
was wearing a mukhauta or not | do not know, and | am not going into it but he is known to be a liberal and a
moderate influence. Many members among allies have expressed their faith in Atal Bihari Vajpayee, if not in NDA as
such. Suddenly what has happened? It is not only that the Prime Minister made a statement at a very crucial stage,
for sometime now, we find that VHP has started making noises. Shri J.P. Mathur, a very senior member of BJP had
said and | quote it from The Hindu published in 1997:"The BJP believes the Ram temple issue as an important
issue connected with emotions and national sentiments. As for the feelings of Muslims, | would say that in India we
have often respected their feelings. They should also appreciate the sentiments of the majority community."Is it the
spirit of accommodation that is being talked about? Is this the expression of national sentiment? The VHP is taking
steps. They have said that the construction materials are now ready and that it would be done during the Kumbha
Mela. Let us see the circumstances and consider them. What did Shri Vajpayee say in his meeting at the Staten
Islands? This is the editorial of The Hindustan Times of 8th December:"At a function that was organised by the
Vishwa Hindu Parishad, he reassured sadhus angry with NDA's betrayal of the BJP agenda by declaring that he
was a swayamsevak and would remain one. His current statement therefore is being treated as a proof that he has
had a change of heart. Mr. Vajpayee needs to tell us where he stands. He needs also to emphasise that a sectarian
movement cannot be described as an expression of rashtriya bhavana in a pluralistic society. As Prime Minister, he
needs to choose his words more carefully. Mr. L.K. Advani has yet to condemn the demolition or to admit that it was
a deeply shameful affair. Similarly, Mr. Murli Manohar Joshi will not go beyond calling it unfortunate. All these
suggest that despite his failing power and despite his show of moderation, the BJP still retains the potential to
become the party of the rath yatra, of the demolition and the mayhem that followed." There are other things also.
We have found how the VHP is making preparations. They have said that the sadhus would make an
announcement during the Kumbha Mela about the timetable for the construction of the temple. We have found that
there is no denial that a large number of carvings are being done. They are otherwise ready. It is only a question of
taking and putting the items there. The Indian Express of the 8th December says:"The VHP General Secretary a€;
told a press conference in the afternoon, 'The Prime Minister has given voice to the feelings of the country's 900
million Hindus' and added that a convoy of trucks carrying stones for the construction of the sanctum sanctorum of
the temple left Rajasthan yesterday and would reach Ayodhya within a week. "

SHRI VIJAY GOEL (CHANDNI CHOWK): The issue is not of the VHP; the issue is of dropping three Ministers.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Goel, please allow him to continue.

SHRI SOMNATH CHATTERUJEE : | am now referring to The Hindu dated the 8th December, 2000. It says, The
General Secretary of the Vishwa Hindu Parishad today said 5,000 cubic feet of completed stonework to be used in
the garbhagriha (sanctum sanctorum) of the proposed Ram Temple has been dispatched to Ayodhya in the run up
to the construction of the shrine at the disputed site. The stones would be kept at three places in Ayodhya including
Karsevakpuram. The schedule for the construction of the temple would be decided at a three-day meeting of the
dharmasansad, the apex decision-making body of the Sangh Parivar outfit comprising religious leaders, from 19th
to 21st January at the Kumbha Mela. He said that 60 per cent of the stonework has been done at various
workshops in Rajasthan and would be completed by March, 2001. He said that they were at present prepared to
build up to the first floor." ...(Interruptions) Against this statement comes the statement of the Prime Minister of India.
"8 TR <& T, 3wl @1 wem erml” How is it to be done? It is pending in a court of law. The NDA and the Prime
Minister had said that they would wait till the court's decision. WWhat was the provocation? If we react and if the
country reacts, it is being said that we are politically motivated.What prompted you to make those statements unless
it is rank communal politics that you wanted to play? It is because you find yourself in trouble. ...(Interruptions)

=t o Mae | R 9 fAETER B 3T I8 $Y IO F, 3T W YR HrgAferon B a1 B €, W gfaT g9 a1 B St 2l

st weltv 3. Axar (981 : T qHAAE 39 9w # & war ?

it fasra mMae @ o a3 @ § g7 S 11 §, 981 waw SR gHed & 2 L..(Interruptions)

MR. DEPUTY-SPEAKER: Shri Vijay Goel, please do not interrupt. | will not allow this. Nothing will go on

record. (Interruptions) &€,*

MR. DEPUTY-SPEAKER: Please do not interrupt. Let him complete. ...(Inferruptions)

SHRI SOMNATH CHATTERJEE : | say this, subject to correction because we do not know what happened or what
happens in the NDA meetings. ...(Interruptions)

=t fasra e 3 gasa € gfee oo A8 wwea, 9 99 wqs 81 .. (Interruptions)” Not Recorded

MR. DEPUTY-SPEAKER: Please do not interrupt him, Mr. Vijay Goel. You are talking to Shri Athawale. @& ==
argereva <@ &7 | have taken note of it. Please resume your seat....(Interruptions)

SHRI SOMNATH CHATTERJEE : As | said, we cannot impute political motives here because disturbed not only
were we or are we, but their own allies too were disturbed. We have found in the newspapers that leaders of two of
the allied parties had gone and met the Prime Minister. They said that they were satisfied with the explanation.
There was an emergency NDA meeting to look into that. Therefore, you cannot say that only the Opposition is
trying to put up a case or make out a case here. The allies usually get easily satisfied and they got satisfied this



time also. Why do we ask for resignation? Why do we ask for these resignations? | wish our good friend Shri
Paswan was here. He is neither able to solve the postal strike nor does he get time to listen to us. If you get the
reports of the Lok Sabha Debates of 7" December, you would find what he said. He said one very significant thing
on the 71" December itself. He said, "Arrest Mr. Advani immediately." Now, we find him sitting on his laps. What do
we say here? There are serious charges against them. Now, the situation is this. Maybe, the CBl is not under the
control of the Home Minister for the moment. But the Prime Minister is in charge. So, the Prime Minister is
prosecuting his own Home Minister. Really, the Home Minister looks after all these things. Therefore, the
prosecutor and the accused are the same person. Justice should not only be done, but should also seem to be
done. Now he may ask me why did | take it up after two or three years. If there is a delay of two or three years, does
a crime get washed away? There is no limitation so far as the trial of crime is concerned. We have done nothing
and | do not propose to do anything-- not to pass any judgement on any of the observations of the Judge. It is not
only the CBI - after thorough inquiry or thorough investigation — has filed a chargesheet, but there is also a feeling
in this country and in this House also that it is sufficient to raise questions of propriety. Somebody who is an
accused should not remain in power until he gets exonerated. That was the measure that was applied so far as Shri
Laloo Prasad Yadav was concerned. | stood up here and said that he should resign, although he was then
supporting us. Shri Buta Singh was made to resign by Shri Vajpayee, as the Prime Minister. Shri Muthaiah was
made to resign. Good principles were laid down. And then there was a demand for resignation of Shri Rameshwar
Thakur because a Parliamentary Committee has expressed certain reservations about some of his observations.
The same thing happened with Shri Harin Pathak. | know he was upset. | feel he is more upset now. He is not Shri
L.K. Advani. So, he is sitting in the back bench whereas Shri L.K. Advani is still occupying the front benches. Shri
Jaipal Reddy read out most of the serious charges that Shri L.K. Advani had a meeting on the day before the
incident. These are the allegations. | am not saying that this is correct. Who can say that it is correct or who can say
it is wrong? We cannot say that here. But these are the prima facie charges made by a competent investigative
body. Many people swear by that Organisation in this country. What approach have they taken? The Chief Minister
should not resign because there would be trouble. You put up barricades so that Central forces cannot come in.
Km. Uma Bharati was raising interesting slogans. ...(Interruptions) Shri Arun Jaitley was looking for precedents. He
said that it is unprecedented because there is no other case. | was wondering what has happened to a good lawyer
like Shri Jaitley. Where has he gone? He cited the example of Election Commission. According to the present law,
unless a person is sentenced to imprisonment for six years, he is not disqualified. The Election Commission feels
that even a chargesheet should be sufficient. But the political parties have not agreed because charges could be
motivated based on the illegalities as was done by Shri Jaipal Reddy's new party. They have committed many
breaches of democracy, like MISA etc., during the Emergency. Of course, we have accused them. It was absolutely
wrong on their part to open that lock or to do the shilanyas. This has sowed the seeds. That has been misutilised
by communal outfits like VHP and Bajrang Dal. That decision of the Congress party did not serve the nation and it
did not serve the interest of the Congress Party. They were also obliterated. We are not shedding tears for them. It
cannot be an answer that Congress did not act properly and that they are guilty of misdemeanour. Are you getting
inspiration from them? That is why | interrupted only once when Shri Arun Jaitley spoke. He said that was the
national bhavna and national sentiment. Let us know whether Shri Atal Bihari Vajpayee is following that particular
national sentiment and that he is trying to represent himself as a leader of the minuscule section of the Hindu
community because he does not have the right to represent the Hindu community as a whole. What about Muslims
and what about Christians who are suffering today? What is happening to the Christian community? They are only
handful in this country. Repeated attacks are taking place against them. | can understand some of these
fundamentalist and obscurantist forces in their group taking up these matters. Shri Atal Bihari Vajpayee is the leader
of the country and leader of the Government. The Prime Minister has been telling everybody that NDA agenda is
the only agenda that he has and that he has put the BJP agenda at the back. He is not talking of article 370,
Uniform Civil Code, mandir-masjid controversy because he wants NDA as the national Government. Everybody is
wondering about this transformation. | had said earlier also at other places that Shri Vajpayee does not use words
so loosely. | have known him for almost 30 years. Many of us have got the privilege of working with him. He does
not use words casually or carelessly. He is an articulate person. Whom was he addressing when he used these
phrases - like, the unfinished task has to be completed - of national sentiments? He was addressing to the most
fundamentalist obscurantist forces in his group boosting his attempt on the part of VHP and Bajrang Dal who want
to illegally, threatening the people, construct the temple there.

1631 hours (Shri Basu Deb Acharia in the Chair)

On an important Government business, Shri Vajpayee had gone to the United States of America. He had gone to
the VHP meeting and proclaimed himself to be the shram sevak. He had to give a lot of explanation for this which, |
am sorry to say, nobody had accepted subsequently. Here are the charges. Here is a situation where the Home
Minister of India is charged with certain offence. Shri Arun Jaitely has said that Shri Harin Pathak was charged
under section 302 - murder of somebody whom you do not know - but here is a case of murder of democracy in this
country, decimating the entire fabric of this country....(Interruptions)



MR. CHAIRMAN : Shri Swain, please do not interrupt. Take your seat....(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): He is giving us lectures on tolerance....(Interruptions)

MR. CHAIRMAN: Nothing will go on record except what Shri Somnath Chatterjee says. (Interruptions) &€, *

MR. CHAIRMAN: He is not yielding. Please take your seat.a€] (/nterruptions)

MR. CHAIRMAN: Why are you interrupting him? He is not yielding. Please take your seat. Nothing will go on record
except what Shri Somnath Chatterjee says.(Interruptions) a€,™ Not Recorded

SHRI SUDIP BANDYOPADHYAY : What is happening in West Bengal? The Scheduled Castes and the Scheduled
Tribes are made target there.a€| (Interruptions)

MR. CHAIRMAN: Please do not interrupt. You can speak when you will get a hance....(Interruptions)

MR. CHAIRMAN: Nothing will go on record except what Shri Chatterjee says.(Interruptions) &€,*

MR. CHAIRMAN: Please take your seat. You will get a chance.&€, (Interruptions)

MR. CHAIRMAN : He is not yielding. Please do not interrupt. Nothing will go onrecord.(Interruptions) &€;*

MR. CHAIRMAN: Why are you interrupting? Nothing will go on record.(Interruptions) &€, *

MR. CHAIRMAN: When you get chance, you can speak....(Interruptions)

MR. CHAIRMAN: Why are you interrupting?...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.(Interruptions) &€} ** Not Recorded

|aTafy FWeled : oy Afdy, oy« @S B 7A€ ( @aEm)

| Agied A=y Hfear oY, 3y af3y| smusl S| HiwT fFerm @ o9 Fifey|

SHRI SOMNATH CHATTERJEE : Mr. Chairman, Sir, | thought the importance of the issue is such that, at least, we
would be given a hearing. Certainly, | am not asking anybody to give up any issue, if they have. They can raise it. It
is a question of very vital importance. The Prime Minister is sitting from the beginning. Although he did not meet us
for so many days. Sir, Shri Arun Jaitley said that there was no interference on their side with the due process of
law. Of course, due process of law has no application in this country. But what did the hon. Prime Minister said? He
said that they are not to be blamed and that they were not there to do anything wrong. That is a comment on the
merits of the matter. Mr. Prime Minister, you are exonerating those who are accused there. Is it not interference? |
have not said at all that any of the three Ministers was in fact guilty. | am no witness there. But that is the
chargesheet or the charges framed and that is what the judges have said. But Mr. Prime Minister goes beyond, if |
may say so, his authority when he says that they had gone there to protect it. Shri Jaitley of all persons reading
some ex-Governor's recollection to say that they had not gone for that purpose. So, who is making comments on
the merits? Are you not making comments on the merits? Is that permissible? You are interfering with the due
process of law. | charge this Government and Mr. Prime Minister that you have made that mistake of interfering with
the due process of law by making comments on the merits of the matter. Mr. Chairman, Sir, the BJP issued a White
Paper in April, 1993 on Ayodhya and the Ram Temple Movement. They say that there was no interference. But
what Mr. Advani's preface writes here. He says:"And | regret to say that the Courts heeded our people no more.
The governments remained lost in calculations; our leaders continued to be obstructive, and to put their trust in
being clever; our courts allowed themselves to remain entangled in legalisms. "Then again he says: "Few will
remember the devices by which the courts have been, and have allowed themselves to be, enmeshed. All this and
much more is documented to the dot here. "Then what he said was that the country was free from subjugation. He
said:"Reconstructing the temple for Sri Rama became the symbol of this rising consciousness - ridding the country
of the perversities to which it was being subjected in the name of Secularism, forging a strong and united country.
The object of the movement thus became not just to construct yet another temple, the object became to put our
country back on its feet, to purify our public life, our public discourse." a€}.by demolishing the mosque™. | am
adding those words. " This is how in 1989 the Bharatiya Janata Party formally decided to lend its shoulder to the
cause - the Party was responding to the deepest urges of our people. But even though this tug of the people was
what had led the Party to take up the cause, even though | had myself spelt out this perspective as | commenced
the Rathyatra, my colleagues and | were surprised at the way our people responded. We were overwhelmed. It is
only then that we saw how deep was their devotion to Sri Rama, how deeply they felt that they were not being
listened to in their own country, how outraged they were at the politics of vote-banks and double-talk, and the
talking down to them, of the preceding forty years."This is the vote-bank politics, Shri Atal Bihari Vajpayee.
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SHRI SOMNATH CHATTERJEE : | further quote:"The anger which had been welling up across the country, and
which would have found a smooth and peaceful outlet if Kar Seva had been allowed on 2.77 acres of land adjoining
the disputed structure, exploded on December 6."...(Interruptions) At least you should read your own publications.sft
fasra Mae @ W) = e 2 $ T oA uer g, #9 9% P 6 A S ugwe & Tel 991 § ofR =iet =i | s §14€ ( @au)

MR. CHAIRMAN : Do not interrupt him, Shri Goel.

SHRI SOMNATH CHATTERJEE : Okay. You have read it. You have thoroughly read your literature.
...(Interruptions)l do not know what has happened to this Parliament.

=t T A i (ReEl’) @ 9 ver gen A7 foran o I1G€| ( =mam)
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SHRI SOMNATH CHATTERJEE : | continue to quote:"Disregarding the exhortations of the movement leaders, who
had planned to shift the structure only after appropriate legislation, the Karsevaks pulled down the structure. For
millions in the country, the construction of the temple had begun.sBut the Karsevaks did more. They did not just
erase a symbol of our subjugation. They did not just begin building a symbol of resurgence. They showed us as if in
a flash how far we have to travel. For the country reacted in two diametrically opposite ways, as virtually two
different peoples.”

This is the view of one of the accused persons against whom allegations have been made by the CBIl and accepted
prima facie by the learned judge. How does he end?"The Ayodhya movement, in particular the erasure of Mir
Baqi's insignia of conquest and the commencement of the Temple of Sri Rama, has already occasioned deep
reflection and rethinking in our country — on what a truly secular polity should be, on how a country can even
survive if the deepest sentiments of 85 per cent of its people are spurned, on how we should find better ways to
attend to such issues. "Sir, there is no doubt on what prompted the incident of 6! December, 1992. It was a
deliverance of the country. It was freedom from subjugation, as Mr. Advani has read and that is the White Paper
issued by the party as a whole. Therefore, we have no manner of doubt. Now, the so-called liberal face of the BJP
is being utilised because otherwise, the flock is getting into disarray. We have many problems with the economic
situation as it is, with the deliberate attack on whatever Indians we have in this country, the way the country's big
industrial units are going out of control, the way the MNCs have come into this country, how the industrial slow-
down is taking place and how the farmers are committing suicide. When all these problems are there, when even
the Bajrang Dal and Swadeshi Jagran Manch are creating more than ripples so far as the economic policy is
concerned, this could be the only way out for Atalji, as the leader of the BJP and the NDA, to arouse the basic
instincts of the people of this country and those die-hards who want to divide the country on the basis of
communalism. They are trying to utilise the sordid drama for the purpose of dividing the country and remain in
power. The Uttar Pradesh elections have come too near and VHP is flexing its muscles. What else can Shri Atal
Behari Vajpayee do? He has to surrender and unfortunately, he has surrendered. But we cannot remain mute
spectators. We have come and raised this on the floor of the Parliament, the highest forum in the country. Who can
fault us for this, from which the Leader of the House kept himself away for days together? Now, they have realised
the futility of that and had agreed for a discussion under Rule 184. We cannot waive our patriotic duty towards the
country by demanding that this Motion be not only put to vote but | hope, it will be carried by acclamation in this
country so that peoples' views are clearly known to the country.

S1.1qsa PR A= (aunfa o, ffew @@ & § TaR 36 6957 1 IF IR, Wid HD ¥ B AT 25 TS A1 T T 37T
39 fara o= 7@t ==t & & 2 wwafy S, a8 ==t o9 3w g2 oft, S9 e T o gur wE Sft o agae s o ok T gst w i At @
T ©F 91 & 78 oft| ugel o w9 fFai &1 AaTe 3 3R 99 HY AHWarg! 9l @ 99 Bk @ il ® ala | Ugd dof § a7
T & Wi e Sft 3 sEet Rreraa @t e ge Ao TE Ran man o q@ Hw wdl ¥ SwEt sae 7 @ fw 7w AeE e W fF e
faemaR & TAoErE g I8 HaTel T8 ISIQ, S 4 fGEE B 59 e & Wid ) 31 39 v A F s udl $iee o @ g
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2 3R IHS 15 T 31T 3 A B AT T i HIUT IS & UTH BI3 qal Tal o7 AR S ardl dra @ oft & a1 o @l 92 w7 d
el @1 a1 TS, IHH 98 B B TZ| TAAY SEA §H FATA DI IO AN GHST| FHIRT HEGT, 1999 # Ht g Hate W EH gg iR
g9 B A€ 39 TS B THE B f2ar Al 58 a1 A6 & =i &1 warer 1999 # ff SOrT AT o) SEP 919 | 3G IF, M UH G
A Ut B I 7 a1d g8, DI 61 791 AR 5D U 411, Forad SR §9 WAt B Hed H YA, IOl T, g WG wHA H 7 A7 |
HHTIRT AEIed, WTgH MAfeeR & Wede @t gai aR-IR $I I W &, Afh T8 el 918 J 911 T Ul Had oA AAAl S gD DI a1
garg g1 "a€| their involvement in the demolition of the Babri Masjid on gth December, 1992." s\wmafa #gca, § ds=1 # u8
a1 TTEdT § fh 6 o), 1992 9 ugel 99 WiE w1 fRART oft| g HHe = 200 T & 318 Sl &l @ebdl ATl T8 DIy TAMI T8l 9@ debdll
oT| 98t 50 | ¥ Yo & W& oft| 39 W W I8 FEAl fh aradt 7o 6 Ry 1992 @ A1t S a1 e fww fan w98 die wE
2I8€| ( aur)ATeieR o Sft, # syt WM TE A THaT| ATUPH! A IE A WEL F It € S o7 fiE St drera F18€] ( =aEm)
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SIS PAR AT ;| GHUR J8Ied, # A Wew &1 a8 H &1 @l uge g9 aras ar Afg| wmfa i, 1949 @t 22 3R 23 REwr
B AR H FH WM W A9 DI i 7he g R fa=id 29-12-1950 PI SL.UA. BolEE 7 Th Toitagfed S Febrerdy e I+
w1 3Tge fpan fF g 39 Audt 31 W @ 3R 98 AR i uidt &1 et ol 3 Ard, 1951 ®1 Rafie o ¥ 7w ok frren "Hindus
have an unfettered right to offer puja and have darshan. None should obstruct them from doing so. The Muslims
should keep themselves 200 square yards away from the place." wwmafe weiea, fora 3= a8 ek freren m, S R It
Sft 39 @ wae w5 € 9, R {7 ek frwren T, Sw R srearht St g e T 9, R R ek fFreten o, 9w R S qReft
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I f3A & 915, 1S Y 93 FR FE W & (& 6 Rwax & a9l #fe &1 Awd fag 13l 98 @1 & dee o, fFarfda = a1l &9 3@,
@ fawar # F 7 o1 @1 €1 F v ara ok gar e g18€] ( agm)
i A BT AT © TH Hoiger B AES HAT A1 & 7 IHD! Ul B 30 Rerae arar ar T8 4€) ( @aEm)Hetaey et udl 7 2
a1 7, g7 |G I B oMy wrarg Al &€ ( Zaur)
MR. CHAIRMAN : There cannot be any cross talks. ...(Interruptions)
MR. CHAIRMAN: No Member should talk across.sft fasra e : 3+ 1984 & &7 # fhae r b, a8 qarsd 78€)( @
1))
=t AT W AT & o I 1 Up @ § 78€] ( =aEmE)
MR.CHAIRMAN: Shri Mani Shankar Aiyar, no Member should talk across. ...(Interruptions)
1A AR A@IAT | G Sfl, arid 1955 H eEHIE 7 TF dos a1 &€ ( =aum)
it AT @ SW o o wT gearan mar ?4€, ( sagr)
MR. CHAIRMAN: Shri Nagmani, resume your seat. Under what rule you are standing? | will not allow you. Resume
your seat....(Interruptions)
#t fasra $¥R Aot @ waufa S, 1955 # ¥ #1778 fwren & - They have upheld unrestricted rights of the Hindus to
the Shrine. 1955 ¥ 1986 @& $© 78l M| T&1 | 41 g&f W fHelt 7 +ft 560 w7 A ot F1E ==t 781 | 30 W H H1F o=t T g8, PIS T
e el fReln 3R agi qon gl & 1986 B are HeAHH Y 3| Hel Srar € 6 wum w3l 7 Fw faun b 7w wdy waT b1 ymder 2l
1989 ¥ SAE el S FHIW Ul FH A ANAT FH B B o e T | 8 Rrar=ard gan & iR I0S 3faR I Ty wRfhd FHA @
IgEN BT Bl 7' et faer & 5 wofla et St e A W e AT o e $B PR R €, 9 981 W o9 e s € a8 WgAa
TR &1 IgE1E &R §, T 90 Wd B B 919 SR & a9 w1 weg waen a6 oft ? dn s ugfavd s fear @ 78€] ( =aum )R
it Sft B A AF & Uvg e At |t AiEh St B g J s ud € ( agm)
MR. CHAIRMAN: Shri Ramdas Athawale, kindly resume your seat. ...(/nterruptions)
ot AR @ TR HEW urdt 7 Tea A @ a @ ot e S 246€) ( =auE)
ST.faera HAR Aertan @ s \ifrar midh St & g § S o F yae G5 St @ FE F a8 vy wa i 216€) ( @auE)zaet
A 3| &€ ( =aET)
st AT @ | S, 98 W 3w @ T ) w® 8l a€) ( @aum)
<1, fasra R Aegan : gafay § 78 aw gu 9 § 5 Rgwr § e ft enaft 3 w4 7' Fe @ 5 sritem A & AR T g
=1fey| &% o Fe1 &€| ( =aur)
st TFITE 3TSad : \UUfY SfY, eriem # TR FB I a1 97 et Afder gt $10( zraum)
<1, fasmg R Acel=n @ 3 o e g & §1 &€ ( @@um)
MR. CHAIRMAN: Hon. Members, there is a procedure. You cannot stand up all of a sudden and speak.
...(Interruptions)
S1.faoTa AR Aedtsn : aad Af¥wE e A F ge wion # @ 6 swen § fhe ff o AR 99 91, 9 Big gave E 81 g8 w
wETgEA <ft 7 e 5 spten d swe free H#R a1 31 R g d i wd @1 € 7€ afew woft w1 3 A9 @1 5 e F Gk
=Ryl &€ ( =aem)
=t AT Wi 3T @ 3 Hed € 1 & g &€ ( =aur)
SIS PAR AeslAAl | oraedT # AR a9 @Iy, $H W IS UGF WeAfy € A1 el 7 W' UG WG B Wetd ¢ A1 78 & qut AR
g1 =nfey ? &€ ( @maum)
= ArmElT | gE |@RR T a9 &€ ( =EumE)
MR. CHAIRMAN: Only Member who has been called can speak, not other hon. Members....(/nterruptions)

MR. CHAIRMAN: When you get your turn, you reply. Now and then, hon. Members cannot stand up and obstruct
the proceedings of the House....(Interruptions)
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MR. CHAIRMAN : No Member should talk across.

st I =l s eE P wifear TE SmIG€] ( auE )R ARG B R T ared $a€] ( @maur)

MR. CHAIRMAN: | appeal to the Members not to indulge in a war of words. They should address the Chair.
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MR. CHAIRMAN: Shri Shyam Bihari Mishra, | have already told you. Please resume your seat....(/nterruptions)

MR. CHAIRMAN: Why do only the experienced people, | will not say old people, get up and interrupt in
between?...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, this is the result of the Prime Minister™'s statement. This is the
encouragement given to thema€] (/nterruptions)

MR. CHAIRMAN: Shri Ram Nagina Mishra, please take your seat.

SHRI LAKSHMAN SETH : Sir, he is diverting from the issuea€| (Interruptions)
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MR. CHAIRMAN: | have already told the Members that when their party™s turn comes, they can repudiate charges.
You cannot indulge directly like that.
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SHRI SOMNATH CHATTERJEE : We have done that but they have also murdered the democracy. They must
admit that.
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MR. CHAIRMAN : There is an Half-an-Hour discussion at 5.30 p.m. If the House agrees, then we can take it up on
some other day.

SEVERAL HON. MEMBERS: Yes, Sir.




MR. CHAIRMAN: So, it can be taken up at any other time, as decided by the hon. Speaker.
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MR. CHAIRMAN: Shri Goel, please allow him to speak. Any Member should not disturb the other Member. Shri
Goel, please resume your seat.a€, ( @awr)
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MR. CHAIRMAN : You should not answer like that. You are a Minister.
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MR. CHAIRMAN : Shri Vijay Goel, you cannot answer now. When hon. Members from your side get their turn, they
can answer to this.
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MR. CHAIRMAN : It is going to be six o'clock now. The discussion may go on for some time. If the House agrees,
the sitting can be extended up to 10 o'clock.

SEVERAL HON. MEMBERS: Yes.

SHRIVIJAY GOEL : Is he the last speaker of the day?

MR. CHAIRMAN: There are many speakers.

SHRI PRIYA RANJAN DASMUNSI : Mr. Chairman, Sir, this debate is based on a very well structured Motion under
Rule 184. This Motion made it specifically clear that this House calls upon the Prime Minister to drop three
Ministers from the Government. Sir, | have heard with rapt attention the intervention of the Law Minister, Shri Arun
Jaitley followed by Prof. Vijay Kumar Malhotra and two distinguished colleagues and leaders in the House, Shri
Somnath Chatterjee and Shri Mulayam Singh Yadav. Before | go to the Motion, let me make it clear that | do not like
to question Shri Mulayam Singh's speech...(Interruptions)a€, Sir, kindly control the House.

MR. CHAIRMAN : Order, please.

SHRI PRIYA RANJAN DASMUNSI : Sir, | respect him a lot. # gemas e Sft @1 smex owam g ok 92 29 & Aper 79 &1 A0
A §| gorad & of @1 TR A S R Lo R, 989 @ @A g ¢ D B T A D aR § S99 Wl [@9R 8, 975 A g el
aredr € fh T8 SR FE aredl § 5 92 gait o it &1 WUl aay T at SR uew &1 e Wl a9 AfR o ok T @ qu &
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SHRI PRIYA RANJAN DASMUNSI : Sir, | do not want to argue with him....(Interruptions)a€; #= @3 o Fe1 & 5 afx A
T ®M T8 8Id, a1 YD JAER Tl RUIS el Afh 08 39 UHR D ]l TaAfadi & T3l

Mr. Chairman, Sir, the Motion before the House is for three Ministers to be dropped from the Government. The
Motion is not to discuss the place of temple or the place of mosque. | do not know why the entire issue is being
debated in the line of Ayodhya or the Babri mosque. The issue is decisively fixed on the question of political
propriety, political morality, constitutional tradition and the dignity of the House. Mr. Chairman, Sir, in this very
House on the 281" December, 1978, the then Government headed by Shri Morarji Desai expelled Shrimati Indira
Gandhi from this House. The entire proceedings are with me. What were the reasons for her expulsion? Not that,
she was indulged in any corruption case, not that she was fixed in a court of law for demolition of a temple or a
mosque, not that she was charged with any grave offence against the nation. But the then Government felt that
Shrimati Indira Gandhi did not cooperate with the Privileges Committee, amounting to more breach of privilege to
that matter, which compelled the House to expel her from the House and to send her to the jail. Sir, this is the same
House. Shri Atal Bihari Vajpayee's competent Law Minister has failed miserably today to defend anything against
our Motion. We have not come here to expel Shri L.K. Advani for whom we have highest regard, as a public figure.
We have not come here to expel Dr. Murli Manohar Joshi, who otherwise, is not merely a BJP leader, but an
eminent scholar, a scientist, who can still contribute many more days for this nation, for the development of the
country. We have not come here to expel Kumarai Uma Bharati who is our dear sister, and we have regard for her
commitment to the party and her ideals.

18.00 hrs.



We have come here for certain basic values. What are those values? The issue of the Motion should be
understood in the right spirit. Shri Atal Bihari Vajpayee does not represent the BJP in Parliament as Prime Minister.
When he is Prime Minister, he is the Prime Minister of mine also. He is the Prime Minister of the entire country, not
of the NDA. What is the commitment of the NDA in its Manifesto? If Shri Vajpayee has betrayed somebody, he has
first betrayed the Manifesto of the NDA. The NDA Manifesto is for secularism, the emotional harmony of all Indians
and full protection of the minorities. Shri Atal Bihari Vajpayee is the Prime Minister of NDA, the Leader of this House
and the Prime Minister of the people of India who express all kinds of emotions in their culture and religious habits.
Was it in the NDA agenda that Shri Atal Bihari Vajpayee would have to address a meeting on the platform of the
VHP in the United States? Was it in consonance with the agenda? Is it in consonance with the agenda that even if
the Opposition has moved a Motion — whether right or wrong, whether it stands the propriety or not — he would
have to respond and react in a different manner outside Parliament? Shri Arun Jaitley tried to defend the Prime
Minister in his own way. According to Shri Arun Jaitley, the newspaper The Pioneer was telling an untruth when it
said that they were in Ayodhya to protect the Babri Masjid. 'PM's clarification adds fuel to fire', said The Times of
India and it was an untruth. The Hindustan Times said, 'PM for temple at disputed site' and that was also an
untruth. The reports, 'Demand for Ministers' resignation rejected’, Temple should be built at the same site' and
" Ayodhya mission yet to be realised', Mr. Vajpayee" were all untruths. The only truths to appear in newspapers
were, 'Atal Bihari is gaining more support after Kargil' and 'Atal Bihari's mission to Lahore is a success'. These were
the only truths and the news items in the last few days were untruths. Is this the way they want to take the House
into confidence? The media might have twisted the facts. But you could have given a clarification in the form of a
written text or a written communiqué. There was nothing of that sort. Why did Shri George Fernandes have to
hurriedly convene a meeting of the NDA to take them into confidence on an issue of this seriousness? Are we all
telling untruths here? Are we all telling something to embarrass you? A question was raised by Shri Arun Jaitley,
‘Why this Motion, at this hour?' Is it something where the Congress is trying to score a political point? | would
categorically say, 'No'. The Opposition parties, including the Congress, watched the developments over the last
one-and-a-half months. You have appointed a man who was supposed to appear before the Liberhan's Commission
as a Governor, to exonerate him from appearing before that Commission. You have appointed a man, who was
supposed to retire, as the Governor of Jharkhand. Why and what for has the Prime Minister chosen him suddenly?
If the commitment to US-India relationship is very important to justify our stand on Kashmir in the United States, why
did he deliver an address from the dais of the VHP? Why did the Prime Minister not say a single word against the
stand and repeated threats of Shri Ashok Singhal that by a particular date after the Kumbha Mela the temple
mission should be completed? Shri Arun Jaitley is absent. He is a very professional and competent lawyer. But
today | have seen him poorly and miserably failing to defend this case. He was talking of jurisprudence. He said that
we were providing a new jurisprudence. | am not a competent lawyer like Shri Arun Jaitley; nor do | practise law like
him. But | can only tell him that the basic essence of jurisprudence is that the matter should not only be fair but it
should also appear to be fair. Under whose umbrella is the Liberhan's Commission functioning? It is under the
Ministry of Home Affairs. Under whose command is the CBI functioning? It is under the Prime Minister. Who are
working in the CBI? They are the IPS officials, under the Delhi Special Police Establishment Act. Who looks after
the Delhi IPS officers or the IPS officers all over India? It is the Ministry of Home Affairs.Who is heading that? It is
Shri L.K. Advani. It should not only be fair, but it should appear to be fair. Does it appear to be fair? When the
Commission summons Shri Advani, he would appear before him. But who is Shri Advani? He is the Home Minister
of India. How does the Commission work? It works under the umbrella of the Home Ministry. Does it appear to be
fair in terms of political propriety, morality and constitutional traditions? It is not a charge against Shri Advani. Our
Party still makes it clear. We have not come here with a pre-judged opinion that Shri Advani is guilty or not guilty or
Kumari Uma Bharati is guilty or not guilty. We are talking about the basic political values which have been
propounded for years together by Shri Atal Bihari Vajpayee, sitting on this side of the House. | heard a number of
speeches of him on political morality, on parliamentary traditions and on propriety on many occasions. As a student
of politics when | entered Parliament in 1971, it was Shri Atal Bihari Vajpayee, Shri Madhu Limaye, Shri Indrajit
Gupta, Shri George Fernandes and others who taught me many things on Parliament. | understood them for a
greater vision. Now, does it appear good? If a Chief of Naval Staff does something which is not in consonance with
the spirit of the Defence Ministry, | share the views of the Defence Minister. A responsible Defence Minister cannot
afford to keep him as the Head of the Navy. Now, is it fair on the part of the Prime Minister? It is not a case; Shri
Arun Jaitley is not here. He referred to page 601 of Kaul and Shakdhar. What was that matter? It was regarding
Shri Lalit Narain Mishra being a Minister of the Government misused power or not in an inquiry and whether on that
basis, he is answerable to resign or not. The ruling was that if the Minister in his capacity as Minister does
something - right or wrong — he couldn't be singled out because the Ministry as a whole is collectively responsible
to the Lok Sabha. But the case of Shri Harin Pathak or of dear sister Kumari Uma Bharati or of Shri Advani or of Dr.
Murli Manohar Joshi is not in that category. Being a Minister of the Government, Shri Advani did not go to Ayodhya
and involved himself in Temple or Mosque issue. Shri Advani, in his personal capacity, being a party cadre or a
leader, Shri Harin Pathak, in his personal capacity, being a party cadre or a leader or Dr. Murli Manohar Joshi, in
his personal capacity, did something in the past and later on, became Ministers. Now, that Ministry has to
investigate the case under various umbrellas and he is sitting on top of that Ministry. Is it constitutionally, politically,



morally, culturally, and as per the established traditions of Parliament fair? This is the question and nothing more
than that. | never say that Shri Advani did something right or wrong. We said that in our eyes, apprehension and
suspicion have been generated. Shri Harin Pathak is one of our dearest friends and colleagues. If your Government
is convinced that if Shri Harin Pathak's continuance in the Ministry at the moment might not be helpful in terms of
constitutional propriety, why does the same yardstick not apply to Shri Advani and others? It is to strengthen the
democratic traditions and not to strengthen the issue of Temple or Mosque. That will be taken care of by the
Supreme Court at appropriate stage and we shall all stand by that. | do not understand why are we now discussing
the issue of Temple and Mosque. Our notice of motion is not confined to that issue. The Investigating Officer in that
case should tell me very honestly. Would he dare to go to the Court of Ayodhya and say, "Your Lordship, | have
come with some more documents?" No. He is there to salute Shri Advani and say, "l am here, Sir." He cannot do
that; he is a human being. If you feel that | am telling something wrong, you can tell me. If you are sincere to have
appropriate prosecutions in every case without interfering and tampering with judiciary, then, why till today, in spite
of several adjournments, in the case of the Union of India Vs. so and so, the State of Uttar Pradesh Vs. so and so,
led by Shri Rajnath Singh, led by Shri Kalyan Singh, led by Shri Ram Naresh Gupta and now led by Shri Atal Bihari
Vajpayee, they could not send a prosecutor saying that Shri Advani will appear before the Ayodhya Court? They
should say that they do not want any adjournments.What was the motive? Why adjournment is taken day in and
day out? | remember that one day the hearing was fixed in the Lucknow Court. Dr. Murli Manohar Joshi and Shri
L.K. Advani had to appear in the Court. On that day they were in Parliament. But there, their absence was noted
that due to some reasons they could not come. This creates suspicion and apprehension in the minds of the people
that there is a deliberate attempt to cover up the whole thing using the good offices of the Home Ministry, the State
Government and the Union Government. Here lies the question. This is what we call propriety, this is what we call
political culture, and this is what we call political morality. You may accuse the Congress a thousand times. If
Congress has done something wrong, you may cite it. But does that give you any dividend? Does that mean that
you should also do the same thing? You can counter me with rhetorics and arguments. But where do you stand?
Do you stand by your Manifesto? In the Manifesto, you talked of national governance, transparency and non-
interference in the judiciary. Just now, Shri Arun Jaitley said that there was no interference anywhere. He also said
that you cannot cite a single case. He is not present here now. Did he not say in the television that the charges
against Shri L.K. Advani and others are all cock and bull story? Did he not say that these are false charges? Did not
the Prime Minister say on the 6" December that charges are baseless? Till the judiciary decides whether it is
correct or wrong, how can the Prime Minister say that charges are baseless? How can the Law Minister say that
these are baseless? Does it not amount to exerting pressure on judiciary? Is it not interference? Does it not have a
telling effect on the whole judiciary? You talk of transparency and national governance. Is it fair on your part? You
say that this Motion is wrong. The purpose of this Motion is not to take any political mileage and not to divide the
Hindus and Muslims. This Motion is for maintaining the dignity, propriety and political morality of the Government of
the day. | admire Prime Minister, Shri Atal Bihari Vajpayee. We may have thousands of differences with him. Really
speaking, | thought that, at this critical situation, this Prime Minister is trying to respond to the national ethos to the
extent possible in spite of the tremendous pressure exerted by the VHP and the RSS. In the private discussions we
say this. | do not hide it. The Prime Minister and Shri Arun Jaitley should not forget that they have come to power
not because of BJP and VHP. Your brand was sold to the market because your brand was levelled with the picture
of Shri George Fernandes who was in the socialist movement, with the picture of Shri Sharad Yadav who was also
in the socialist movement, with the picture of Kumari Mamata Banerjee who stood for secularism and with the
picture of Shri Vaiko who stood for the workers. That is how the lotus surfaced and Shri Vajpayee's face was
protected. That is why you are sitting in the NDA Government. When you go to the parade of RSS, you salute Shri
Sudarshan and say that we believe in what you say. Have the guts to say in the Parliament also that we believe in
what Shri Sudarshan says and go to Ayodhya. But you do not have the guts. Therefore, | say that you are
suffocating on the one hand with your own hypocrisy outside Parliament and suffocate here because of your
compulsions with the allies. Between these two arrangements, the Prime Minister is under great tension. Shri Arun
Jaitley said that this Government is tension-free. But it is under great tension. The Prime Minister is under great
tension. They have said that Government has got such a great image in the whole world and Congress is jealous of
that. Why should we be jealous? The Governments of Pandit Jawaharlal Nehru and Shrimati Indira Gandhi used to
negotiate directly with the Presidents of United States of America, but it is a pity that this Government negotiates
with the Under Secretary called Mr. Talbott. This is the image and standard of this Government. They have brought

down the image and standard of the Government. On the same matter, on 7" December, the Prime Minister said:

"I would like to affirm that ever since | assumed Office in March neither | nor my Government interfered in this
case. Even though the investigating agency, namely the CBI is directly under me, as has already been indicated in
another context, Government holds that interference pending prosecution is impermissible in law. Neither the
Constitution nor the law disqualifies a Minister from holding office merely because a chargesheet is filed by the
police or formal charges are framed by the Court."

We agree to it. The day Shri Vajpayee had said that this was his stand-point , we debated in our Party and there
was no more questioning or motion. The day we found Shri Vajpayee saying that neither the Constitution nor the



law disqualifies a Minister from holding office merely because a chargesheet is filed by the police or formal charges
are framed by the Court, we stopped questioning. But when we found that the Government is maintaining double
standards in the case of Shri Harin Pathak, a suspicion developed that this statement was made to protect Shri
Advani. Shri Harin Pathak is not Shri Advani nor he aspires to be a replica of Lord Ramchandra in zerox to take
another journey, and therefore, he is the victim. It is the Prime Minister who sets standards in the House. Why is
this double standard today? This and nothing else is the merit of the motion. Not only that , many things have been
attributed....(Interruptions) fasa o S, &9 S o aa 7& s @ &1 Mr. Chairman, Sir, it is true. | do not deny the fact.
| pity Shri Vijay Kumar Malhotra, a distinguished friend of mine and a respected Leader of the BJP, who has not
been able to come out from the hang over of his earlier election speech delivered in his constituency which he has
further delivered in the House today. During the tenure of Shri Rajiv Gandhi, on behalf of the Congress, | admit that
in UP there was a Congress Chief Minister and the shilanyas took place. Democracy means dialogue not
confrontation. If the Prime Minister calls representatives of the Muslims, the Hindus, the Christians and the Sikhs
across the table to resolve the issue, we are with the Prime Minister. Democracy cannot work in isolation. Shri
Singhal pleaded before the Union Government of India as well as the State Government of UP that he wanted a
solution. What was the solution? | would read the text of the solution. Let us know the fact. What was the
agreement signed by Shri Ashok Singhal, Shri Nitya Gopal Das and a few others? It says:

"VHP undertakes to abide by the directives of Lucknow Bench of the Allahabad High Court given on 14.8.89 to the
effect that the parties shall maintain the status quo and shall not change the nature of the property in question and
shall ensure that peace and communal harmony are maintained."

This was the undertaking given and after this undertaking the shilanyas took place. Where did this shilanyas
took place? Let me quote the reply coming not from the Congress benches but from the treasury benches. The
character was different in 1990. A question was put by a Muslim Member, Prof. Saiffudin Soz who was then a
Member of the Party headed by Dr. Farooq Abdullah, and a Hindu Member Shri Uttam Singh Rathod, to the
Government headed by a non-Congress Prime Minister, Shri V.P. Singh in which BJP was supporting him. Shri
Mufti Mohammad Sayeed, a Muslim was the Minister concerned. | quote:"Khasra Number of the plot of Ayodhya in
which VHP was allowed to perform the shilanyas, whether the same plot of land is under dispute; if so, the latest
position about the settlement of the dispute."The statement given by the Minister says:

"From the Report of the State Government of Uttar Pradesh we found that the plot no. 586 which has been reported
by the State Government, according to the competent legal opinion obtained by the State Government the said plot
is a big plot and the whole of it cannot fall within the limits spelt out by the Lucknow Bench of the Allahabad High
Court that it is a disputed area"That clarificatory order was received by the District Magistrate also. Finally, he
said:"The shilanyas took place in a place which is not in disputed area.” It is said by a non-Congress Minister at the
Centre and at that time possibly Shri Mulayam Singh Yadav was the Chief Minister of Uttar Pradesh. Still we find
that some people are trying to score political points. We are not here to score anything against you or for us. We
have to tell you the political propriety and the issue of political morality. How can a Prime Minister ensure total
transparency when Union of India versus individual and State of Uttar Pradesh versus individual cases are there?
Some individuals are protected for their earlier offences only because they happen to be Ministers. | repeat again
that it is not a charge against a Minister being in the office of the Minister. If | commit a crime in the street of Delhi
and after 10 days | become a Minister, does it mean that by using my office of the Minister, | can take shelter on the
typical and technical words of Articles 75 or 121 of the Constitution? As we have collective responsibility, so Shri
Vajpayee, do not disturb me. We are collectively responsible even though | have done something wrong. Is it
politically fair? Is it constitutionally correct? Does this political system allow us to do this? Sir, Shri Murli Manohar
Joshi is the Minister of Human Resource Development. | feel proud of him. He is such a scholarly person and a
giant of physics in Allahabad University. He is a knowledgeable person of the country whose contribution in many
seminars enlightens the young scientists. But what kind of human resource is he developing? Is it second
generation or third generation? Sir, there is a great poet of Bengal called Nilan Chakraborty. His famous poetry got
the academy award. He said that a boy came in the Darbar and said: "Oh! King. Oh! Lord. Everything is fair in your
palace but you are naked. | feel ashamed because "raja tume ulongo'you are naked. When Shri Murli Manohar
Joshi will go for convocation function in a university for giving some awards, does the political morality of the
Government carry any conviction to the youngsters of the university? If some one gets up and say that Mr. Minister,
Sir, 1 will not take award from you because *Raja tume ulongo' still you are not free from the charges, what would
you do? That is what the political morality is. If a police constable salutes Shri Advani at the airport and the moment
he boards in, he whispers, @z #t war g3 1

Does it all right? This is called political culture and political morality in Indian democracy. That is what he will
preach. Therefore, till one is absolved from the charges, is it fair to continue in the office and to carry the business.?
Is it also fair on the part of the Prime Minister to exonerate them in his style and fashion? This is what | wanted to
plead and submit through this Motion. It is not the question of an individual. | would again say that the Congress
Party had no individual ill-will against any of the three Ministers. It was you who felt that it does not matter whether
the investigation is complete or not, we will not spare Shri Rajiv Gandhi. It is not our will to make it an issue and that



we will not spare Shri Vajpayee, Shri Advani, and Kumari Uma Bharati. That is not our aim. We do not believe in
this politics of individual character assassination. We are talking of political morality in this country. We are talking
of political propriety in this country. Sir, Liberhan Commission has started summoning people. Who will go there?
Shri L.K. Advani, the individual, a leader of BJP of 1992, Shri Murli Manohar Joshi also an activist of BJP of 1992,
and Kumari Uma Bharati, a devoted party worker of 1992. Technically, the individuals are going there. But
practically and constitutionally, the Union Home Minister of India, Union Human Resource Development of India and
Union Sports Minister of India are going there. Is it a light matter?ls this matter to be disposed of very casually on
the technical articulation of Shri Arun Jaitley that it is sub judice and that it is not yet proved whether a man is guilty
or not? This is the value which was preached by Shri Vajpayee sitting on this side. This is the value which was
preached by Shri Madhu Limaye who is no more. This is the value preached by Shri Gopalan of CPI(M) who is no
more with us. This is the value preached by Shri Jyotirmoy Basu and Prof. N.G. Ranga also. Of course, Pandit
Jawaharlal Nehru practised the same sitting on that side. Did he spare Shri T.T.Krishnamachari for a day? Did he
spare Shri V.K. Krishna Menon for a day? This House carries this tradition and based on that tradition we moved
this Motion and not to score any political point. | know the Prime Minister is under great pressure. On 6" December
the Prime Minister said that the temple was unfinished and that it was to be completed. He gave another
interpretation, which | do not want to narrate, to the agitated members. On the same day Shri Ashok Singhal made a
statement in Ayodhya that their mission has not yet been fulfilled and that they shall fulfil the mission. He also said
in Hindi: g & & St A% term, swat gifafese #@ta erft | Whom was he addressing? Was it his constituency? | gave a
notice to the Speaker today that | will quote only one part of the famous document of Shri A.G. Noorani. Shri AG.
Noorani™s book says that the Prime Minister may say anything today, but he said on his own in the Organiser
magazine where Shri Vajpayee himself admitted that they had pulled down the mosque. It is not my comment. It is
the comment of the present Prime Minister, the then leader of the BJP. Not only he said so, he also admitted in this
document of May 7, 1995. This was an article by Shri Atal Bihari Vajpayee published in Organiser which said:"But
we did pull down this structure in Ayodhya. In fact, it was a reaction to the Muslim vote-bank. Now | think the Hindu
society has been rejuvenated, which was the task of the RSS. Earlier, Hindus used to bend before an invasion, but
not now."Is there any invasion in this country by any other community? He further said:"This change in Hindu
society is worthy of welcome."l, therefore, request Shri Vaiko, Shri Devendra Prasad Yadav and others to ponder
whether they want to be in NDA and with the Prime Minister. | know my friends in the TMC are also there. They are
agitated in their own way. | understand that the Prime Minister is under three pressures; the constitutional
commitment before the Rashtrapati and the House as the Prime Minister; the commitment to the NDA in their
declaration; and the commitment to his own soul which is with RSS and VHP. If this Prime Minister gets up and says
that he does not care for his chair, from his childhood this is what is his conviction and he stands by it, | will salute
him twenty times more than what | do now because | know that Shri Vajpayee does not say two types of things. If he
were to say that he would shed his past, he sees a new India in his vision and understands that his earlier
conviction is not in accordance with the aspirations of the people, | would salute him fifty times more. But, if the
Prime Minister feels that to maintain the NDA, pledge yourself to the NDA agenda and to please Shri Ashok
Singhal, issue statements of the kind that he did last week, | do not know who is hijacking whom. Somebody told me
that there are Intelligence reports that Shri L.K. Advani is gaining in terms of Hindutva card. If something goes
wrong, the Prime Minister will be isolated. So, he should get up immediately and do something and then heed to
Shri Advani, so that the card will be with the Prime Minister. | do not know whether all these things are right or
wrong. | do not believe them also. But the Prime Minister is under confusion. He is not just in the plight of
Shakespeare™s Hamlet - to be or not to be - he is in a worse situation - to be in VHP/RSS or to be in NDA. If you
want to be in the NDA, reply to that effect during the discussions and be in the Iftaar party of Shri Syed Shahnawaz
Hussain.l am telling you this today. Shri Shahnawaz Hussain is my dear friend. His constituency is next to my
constituency. Mr. Shahnawaz, you are a Minister. Please tell from your conscience on this point. Have you not
faced problems with Kishanganj electorate on the word that you gave on behalf of NDA, after the statement of the
Prime Minister? You are staying close to the border of my constituency and | know what is happening there. You
have got to clarify on this point. This is not a joke. | am not hitting anybody. It is a fact. Why are the NDA partners
agitated? The NDA partners may have thousand differences with Congress. Shri George Fernandes never
compromised with the Congress. | know that and | admire his guts in many aspects. | respect his struggle. He may
be a Minister now. But is he, on his own soul, convinced that what has been stated and what is being done is right?
He may give thousand logical reasons. Nobody can match his parliamentary wisdom. In his conviction, he also feels
that it was wrong and in that perspective, we have said, Sir, that dropping of the Ministers is not insulting them. |
would have preferred Shri Advani to have come to the rescue of the Prime Minister now. | have seen Shri Advani
who stood like a rock and said that till the charges of hawala case are not absolved, he will not come to this
Parliament. |, being a Congress man, saluted him from a distance that here is a man who talks of value and
propriety. But | feel suffocated these days. How he got changed so suddenly! Therefore, Sir, Congress is neither
opposed to the construction of the temple nor to the verdict of the Supreme Court. What Congress is opposed to is,
not to create a new rift in the country for uncalled reasons and for uncalled statements. The Prime Minister could
have avoided responding in this manner and the damage that the Prime Minister has caused is not only to the
country and the society but to his own chair, value, stature and his commitment to the NDA. It cannot be repaired by



rhetorics and counter-rhetorics. It can only be repaired if he gets up and says, "If people feel unhappy and sad
about my statement, | convey my profound apology to the nation and drop those Ministers from the Council of
Ministers."

SHRI VAIKO : Mr. Chairman Sir, every citizen of this country could feel a sense of pride about this country, a great ,
secular democracy which stands taller than any other democracies before the eyes of the world. It is because we
stand united with 100 crore people of different faiths like Hinduism, Islam, Christianity, Jainism, Buddhism and
rationalism with different cultures, civilisations and languages. We stood up many trials, turbulence and overcome
many hurdles and still, we stand united. Sir, much heat has been generated in this Winter Session and emotions
have been surcharged. Sir, it is my duty to express, in no uncertain terms, the views of our party, the MDMK, as a
constituent member of the NDA that secularism could not be negotiated and should not be compromised at any
cost.The NDA is committed to secularism. In the year 1998, in the National Agenda, it was committed to secularism
to which | was also a signatory. It was again reiterated in the election manifesto in the year 1999. It was committed
to a proud, prosperous India. It is contained in the National Agenda that we are committed to secularism. It
says:"We are committed to establishing a civilised, humane and just civil order; that which does not discriminate on
grounds of caste, religion, class, colour, race or sex. We will truly and genuinely uphold and practise the concept of
secularism consistent with the Indian tradition of ‘Sarva Panth Samadara’ (equal respect for all faiths) and on the
basis of equality of all. We are committed to the economic, social and educational development of the minorities and
we will take effective steps in this regard. We reach out to the minorities and even at the cost of repetition proclaim
that we will safeguard the rights as enshrined in our Constitution. NDA is the political arm of none other than the
Indian people as a whole. No one will be cast aside; fairness and justice will be rendered to one and all, and we
assure you that there will not be any discrimination.” In the Manifesto, in its introduction itself, we emphasise our
principled commitment to secularism; commitment to the emotional harmony of all Indians and full protection of
minorities; social justice, probity, transparency of decision-making and corruption-free governance. All the
constituents of the NDA, including the BJP, are bound by the commitment to secularism. It was categorically again
reiterated by the hon. Prime Minister. He has given the clarification that the Government is committed to secularism.
It was very clearly established in our Agenda. Could | ask my friends from the Opposition one question? Could they
cite any instance of deviation from the commitment towards secularism by this Government? No. But today, the 13t
of December of the Thirteenth Lok Sabha is a red letter day because it will demonstrate once again the united
strength of the National Democratic Alliance. There are some people in some quarters building castles in the air,
with day dreams, that some division will surface, some misunderstanding will surface within the NDA and the
episode of 17th April, 1999 could be repeated. | pity them. Let them be in the paradise of unwise men. | do not want
to use the other word. They have to wait for another 46 months to face the elections. Till then, this Government of
NDA under the stewardship of Shri Atal Behari will be carried on. As Shri Dasmunsi has stated just now, as one of
the world statesmen, under Shri Vajpayee's leadership, India has emerged as a mighty nuclear power. It is
emerging as a mighty economic power. It is competing with the other countries in the IT field in this computer age.
For what purpose have they moved this Motion? What happened on the 6!" December, the black Sunday of 1992?
On 17! December, 1992, our Prime Minister , Shri Atal Bihari Vajpayee, the then Leader of the Opposition, while
participating in the discussion on the Motion of No-Confidence, stated, and | quote:

"The press reporters who went there told me that Shri Advani was very sad when the structure was demolished. He
was in tears. That is why he sent in his resignation expressing his regret over the incident. | repeat it again that the
Kar sevaks who took part in demolishing the structure should come forward and reveal their participation in

demolition. If punishment is given, they should accept it. We are unhappy on whatever happened in Ayodhya on 6"
December. | think a group out of the mob emerged and they refused to follow the leaders and attacked and
demolished the structure. It was very bad." This is not a statement, in the capacity as a Prime Minister, but a
statement when he was facing such a Motion moved by my Opposition friends. This was a statement made by Shri

Atal Bihari Vajpayee on 17" December, 1992. Sir, Shri Lal Krishna Advani, as Shri Priya Ranjan Dasmunsi just now
stated, is a man of conviction and principles. We may agree with his principles. | may disagree with some of his
principles, but he is a man of conviction. Sir, when the Hawala case came, when he was charge-sheeted in 1996,
on that day, before the fall of the dusk, he tendered his resignation as a Member of Parliament, and he stated, "l will
not contest any election until | am cleared of this Hawala case." My friend, Shri Jaipal Reddy also, in his speech,
stated that he never doubted the integrity and honesty of Shri Lal Krishna Advani. But, Sir, when he was charge-
sheeted in the case of corruption, he thought that it was his duty to submit his resignation. He did not want to stand
under a cloud of suspicion. Therefore, he was not sticking to a post, and he resigned. He did not also contest the
election in 1996. He is such a personality. | may not agree with the aims and objectives of the Ayodhya movement.
SHRI HANNAN MOLLAH (ULUBERIA): Why?SHRI VAIKO : Why should | explain to you? | may not agree. | do not
agree but as a leader of the movement, when we thought that we could not control the people, what happened? He
expressed his regrets; he expressed his agony and pain. But for that, he could not be held responsible. It is not a
case of moral turpitude. It is an agitation by a movement. In the movement, some violent occurrences are bound to
happen, but the leaders could not be held responsible. Therefore, he did not come forward.....(Interruptions) Kindly



listen to me. ...(Interruptions)
SHRI RUPCHAND PAL (HOOGLY): Why did he not condemn it? ...(Interruptions)
SHRI VAIKO : Your turn will come. ...(Interruptions) In 1993, the charge sheet was framed against Shri L.K. Advani

on this Ayodhya episode. After three years, on 9" September, 1996, the judge directed for framing of charges.
Then, some people went to the court and it was stayed. That is a different matter altogether. Now, | want to ask a
pertinent, disturbing, embarassing and unpleasant question to my friends from the Opposition. What were you doing
since 19967 This is the question you have to answer. Shri L.K. Advani became the Home Minister in March, 1998.
Where were you all these days? What prevented you from making such a demand during the discussion on the
Motion of Thanks on the President's Address? What prevented you from making this demand during the discussion
on the Motion of Confidence? ...(Interruptions)

SHRI BASU DEB ACHARIA : We have demanded it in the past also.

SHRI VAIKO : What prevented you from making this demand in the past? You kept quiet all these days. You never
raised this issue earlier. He has been the Home Minister for the last 33 months. ...(Interruptions)

SHRI BASU DEB ACHARIA : We demanded it a number of times.

SHRI'VAIKO : No. Shri Basu Deb Acharia, did you move a Motion like this, demanding the resignation of Shri L.K.
Advani and others for all these 33 months? Who prevented you from moving such a Motion earlier? You could have
moved a Motion in 1998 itself. Were you under political coma? Were you totally paralysed? What prevented you
from moving this Motion in the month of March, 1998, in the Winter Session of 1998, in the Budget Session of 1999,
in the Winter Session of 1999, in the Budget Session of 20007 This is a million-dollar question that you have to
answer.

SHRI RUPCHAND PAL : Is it time barred? ...(Interruptions)

SHRI VAIKO : Sir, they were searching issue after issue to fight the Government, but they miserably failed.
...(Interruptions) Today, their camp is totally frustrated and shattered. Out of frustration, when they failed in getting
any important issue, they joined together and brought this Motion. ...(Interruptions) What prevented them from
moving this Motion for all these 33 years? Shri L.K. Advani did not become the Home Minister yesterday. He is the
Home Minister of this country right from March, 1998 and Dr. Murli Manohar Joshi is also a Minister since March,
1998. Of course, my sister was not a Minister for some months, but she was a Minister earlier also. But they do not
have any answer to this question. ...(Interruptions) Sir, | now come to the main crux of the issue. On the 6t
December, 1992, when the Ayodhya episode took place, what was the Central Government doing? Just 4 days
prior to that, the then Home Minister, Shri S.B. Chavan said that they had stationed 195 companies of paramilitary
forces which can reach the spot within 8 cracking minutes. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Shri Advani stopped them. Shri Advani instructed Shri Kalyan Singh to stop the
forces from reaching the spot. ...(Interruptions)

SHRI VAIKO : What were the Central forces doing? What happened to the intelligence agencies of the Central
Government?What had happened to the Intelligence agencies? Were they also affected by coma? Were they
paralysed? What happened to the alarming reports? ...(Interruptions) We cannot forget the facts. The first dome
was demolished by 2.40 p.m. ...(Interruptions) The second dome was demolished by 3 o'clock and the third one
was demolished by 5 o'clock. The then Prime Minister, Shri P.V. Narasimha Rao, convened a meeting of the
Cabinet after everything was over by 7 o'clock. What were they doing during the whole day? It is a shame. It is pity
that His Excellency, the President of India, had to inform: "I came to know about the whole episode through the
BBC." What were the media of the Government doing? During the whole day, what were the then Minister of Home
and the then Prime Minister doing? | would ask a simple question. Did the then Prime Minister come forward to
submit his resignation? No. Did the then Minister of Home come forward to submit his resignation? No. Had these
people the moral courage to demand the resignation of the Prime Minister or the Minister of Home? ...(Inferruptions)
Did these people demand the resignation of the then Prime Minister and the then Minister of Home? On the other
hand, Shri L.K. Advani submitted his resignation as a Leader of the Opposition. Is it not a fact that by 22nd
December, 1949, the idols were put inside? Is it not a fact that the locks were ordered to be opened when the
Congress Party was holding the reins of power in the State of Uttar Pradesh and also at the Centre? Is it not a fact
that the "shilanyas'was performed when Shri Buta Singh was despatched from here? At that time, he was a trouble-
shooter for so many reasons. Is it not a fact that hon. late lamented Shri Rajiv Gandhi launched his election
campaign from Ayodhya in 1989 with a trumpeted slogan of ‘Ram Rajya” There was another very disturbing news.
When all these things were about to happen on 13! December, a Cabinet Minister at the Centre belonging to the
Congress Party sends a communication to the then Home Secretary, Dr. Madhav Godbole. This is an important
communication by a Cabinet Minister to the Home Secretary:"l am enclosing herewith a source report about events
in Ayodhya. Also enclosed is a copy of the Fax message sent by an active Congress workers."Te source report
says:"There is an indication that some agent provocateurs from Pakistan have been able to infiltrate into Ayodhya
and would try to damage the Babri Masjid if the VHP Kar Sevaks fail in their mission to do the same. The resulting
civil strife as a consequence of this event is what Pakistan would very much like to happen." He was none other
than the Minister of Human Resource Development, hon. Shri Arjun Singh. Again Dr. Madhav Godbole, Home

Secretary filed an affidavit before the Liberhan Ayodhya Commission on 315t October. In that affidavit, he



mentioned about his book 'UnfinishedInnings — Recollections and Reflections of a Civil Servant', published by
Orient Longman in May, 1996. | quote from page 373 of his Book ""Unfinished Innings™. "Shri Arjun Singh, the then
Minister for Human Resource Development wrote a letter to me on 15! December 1992 enclosing two annexures.
One of these was a source report alleging that Pakistani agents™ provocateurs had reached Ayodhaya and would
demolish the structure if the Kar Sewaks failed to do so. The second was also a source report from a Congress
Worker containing statements made by some BJP,VHP and other leaders that Kar Sewa would not be peaceful.”
Whether the Congress Government took cognizance of this communication by a responsible Cabinet Minister to the
Home Secretary. No answer. Now, our friends are clamouring about the role of judiciary, about the due process of
law. Have they got all respect for the role of judiciary. | do recall the judgement given by a High Court Judge,
Justice Sinha on 12" June 1975 in Allahabad High Court on Rae Bareilly election case...(Interruptions)

SHRI HARIN PATHAK (AHMEDABAD): And the law was changed!

SHRI VAIKO : Yes. On two counts the then Prime Minister was disenfranchised. She was found guilty for
committing corrupt practices under Section 123(vii) of the People™s Representation Act. What happened after the
judgement was delivered? People were brought from different areas and the effigy of the Justice of the High court
was burnt just before the residence of the Prime Minister. What happened then. The dark dungeon cells were
opened for political activists. We were all detained in the dark cells. Anarchy prevailed and the Press was gogged.
All the norms of democracy were about to be buried thousands fathoms deep. But the people, who are for freedom
and liberty for democracy revolted and won ultimately. Sir, the Shah Commission report clearly says and it found
that:"One and the only motivating force for tendering an extraordinary advice to the President to declare an Internal
Emergency was the decision of the Allahabad High Court declaring the election of the Prime Minister of the day
invalid on the ground of corrupt election practices. Thousands were detained and a series of total illegal and
unwarranted actions followed untold human miseries and suffering. The inference is inevitable that a political
decision was taken by an interested Prime Minister™'s desperate endeavour to save herself from the legitimate
compulsion of judicial verdict against her." Shrimati Gandhi"'s appeal against Justice Sinha™'s judgement was
supposed to come up before the Supreme Court on 111" August 1975, but on 10" of August the Thirty-Ninth
Amendment became law. This provided that:

"No election of a person who holds the Office of the Prime Minister at the time of such election or is appointed the
Prime Minister after such election shall be called in question except before such authority as Parliament
prescribes." By the Forty-Second Amendment, article 72 was amended, which bound the hands of the President
and prescribed that the advice tendered to him would be binding upon him. These are the people who are speaking
about the role of judiciary and the respect of judiciarya€; (Interruptions) The Members of Parliament were detained
behind the bars. Putting the Members of Parliament behind the bars with a brute majority, in a totalitarian manner;
the Forty-Second Amendment was brought giving retrospective effect; and the Attorney-General of the country had
the audacity to go to the Supreme Court and to say: If the Government wish, the life and liberty of any person could
be deprived of or taken away. These are the people who are speaking about bimar Constitution and Hitler. | know
the old notes which Shri Jaipal Reddy prepared for his speech about the Emergency.

19.00 hrs

Now, yesterday night when he was burning his midnight oil, the old notes, all those notes about Hitler, Weiman
Constitution and all those things came to him and big mistake he quoted. When these people say about the
communal hatred which is being whipped up, is it not a fact that they played communal card in Jammu and Kashmir
for elections in Jammu? Is it not a fact that they played communal card in the capital city, Delhi? Is it not a fact that
thousands and thousands of Sikh men, women and children were butchered in the streets of Delhi in the year
19847 Is it not a fact that that was justified by a great personality that when a big tree falls, the earth is bound to
shake? These are the people fighting elections on their own yet not getting the mandate from the people to become
the Ministers under the shadow of Rabri Devi. Without any shame, they have become the Ministers in the Rabri
Devi Government. My friends, my comrades, particularly, for whom | have got the greatest respect, Shri Jyotirmoy
Basu, my great friend, would turn in his grave when you want to join hands with Congress. Yes, that is what you are
doing in Tamil Nadu. You people are trying to join with a person who had looted the exchequer of the State and
who has been convicted beyond three years of imprisonment....(Inferruptions)

SHRI MANI SHANKAR AIYAR : You must not allow....(Interruptions)We demand the expunction of these remarks.
Mr. Chairman, Sir, we demand the expunction. These remarks should be expunged....(Interruptions)

MR. CHAIRMAN : | will see and expunge that portion. Please sit down....(Inferruptions)

SHRI T.M. SELVAGANPATHI (SALEM): They are hand in glove with the people who want to divide the
country....(Interruptions)

SHRI S.S. PALANIMANICKAM (THANJAVUR): He is very much worried...(Interruptions)

1903 hours (Shri Basu Deb Acharia in the Chair)
MR. CHAIRMAN : We will go through the proceedings. If anything is objectionable, that will be



expunged....(Interruptions)

SHRI VAIKO : Sir, | will take only a few minutes.

MR. CHAIRMAN: Shri Vaiko, you please confine to the motion.

SHRI VAIKO : Sir, | will confine myself to the motion. Thank you very much for the suggestion....(Interruptions)
SHRI S.S. PALANIMANICKAM : Nobody is confining to the motion. Why should our Members only confine to the
motion?...(Interruptions)

MR. CHAIRMAN: Please take your seat.

SHRI VAIKO : | will confine myself to the motion....(Interruptions)

SHRI T.M. SELVAGANPATHI : Let Shri Vaiko explain what conspiracy he has hatched with Shri Balasinghamin
London....(Interruptions)

MR. CHAIRMAN: Shri Selvaganpathi, please take your seat.a€| (Interruptions)

SHRI VAIKO : Sir, | will very much confine to the motion because the motion demands that the Prime Minister
should drop the three Ministers....(Interruptions)

SHRI T.M. SELVAGANPATHI : The hon. Member joined us in 1998 just for sharing the power. What for he joined in
19987...(Interruptions)

MR. CHAIRMAN: Shri Selvaganpathi, please take your seat.a€| (/Interruptions)

SHRI S.S. PALANIMANICKAM : | am on a point of order.

MR. CHAIRMAN: Under what rule?...(Interruptions)

MR. CHAIRMAN: Shri Mani Shankar Aiyar, please take your seat....(Interruptions)

SHRI T.M. SELVAGANPATHI : The same gentleman joined us in 1998. That shows his
opportunism....(Interruptions)

SHRI VAIKO : Mr. Chairman, Sir, | am confining myself to the main crux of the motion because they have demanded
that the Prime Minister should drop three Ministers because they are facing chargesheet. | have referred to a
personality who has been convicted for more than three years. Now, let me come to the problem of Ayodhya.

The Hindus, the Muslims, the Christians and the Parsis, to whichever community they may belong to, a gentle
breeze of brotherhood, mutual understanding should embrace all sections of the society. That is our appeal. There
are two ways. One is through dialogue, second is, ...(Interruptions)

MR. CHAIRMAN (SHRI BASU DEB ACHARIA): Please conclude now. There are a number of speakers more.

SHRI VAIKO : One option is dialogue

MR. CHAIRMAN: You have already taken half-an-hour.

SHRI'VAIKO : Dr. Vijay Kumar Malhotra has given me his time.
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SHRI VAIKO : Dialogue, conciliation and consensus are the options. If there is no possibility for coming to a
consensus, what is the next option? What is the next option? The other option is, we have to abide by the verdict of
the Supreme Court on this Ayodhya episode. Sarvashri Mulayam Singh Yadav and S. Jaipal Reddy made very
good references about law and order. Sir, Kamba, the great Tamil litterateur had produced the Ramayana in which
-- this was when Rama went to the forest -- he says : "Guganodum Aiwaranom Kkunru soozh vanmaganodum
aruvaranom, Emmuzhai anbin vandha aganaman kadhal aiya!Ninnodum ezhuvar aanom Pugal arum kanam
tanthu Puthalvaral polinthan nunthai.” That means, Rama, when he met the hunter boatsman Guhan at the banks
of The Ganges, he said, "We have become five brothers". When he met Sugreeva, he said, "We have become six
brothers". When he met Vibheeshana, he said, "You have come towards me with all affection. We have become
seven brothers."Therefore, whether in the name of Rama, whether in the name of Islam, whether in the name of
Jesus, love and mutual affection, should flourish. That is my view. ...(Interruptions) That is my view. | am always
committed to my conviction....(Interruptions) | am always committed to my conviction. ...(Interruptions)

SHRI T.M. SELVAGANPATHI : He is committed to the LTTE. ...(Interruptions)

SHRI'VAIKO : Yes, | am a supporter of the LTTE. | do not hide it. | do not conceal it. | do not hide it. ...(Interruptions)
| do not conceal it.

MR. CHAIRMAN: Shri Vaiko, please conclude. You address the Chair. Shri T.M. Selvaganapathi, please take your
seat. ...(Interruptions)

SHRI VAIKO : I will abide by the majority of the coalition. That is the spirit with which | work.

MR. CHAIRMAN: Now you conclude, Shri Vaiko....(Interruptions)

SHRI'VAIKO : This motion brought by hypocrites, rank opportunists and murderers of democracy should be rejected
lock, stock and barrel.&€l...(Interruptions)

SHRI T.M. SELVAGANPATHI : | am on a point of order. MR. CHAIRMAN: Under what Rule?

SHRI T.M. SELVAGANPATHI : Under Rule 376.

MR. CHAIRMAN: What is your point of order?

SHRI T.M. SELVAGANPATHI : The hon. Member has made a categorical statement that he is a promoter of the
LTTE. The question is, whether he can make such a statement when the LTTE is banned in this country. Is it



proper? ...(Interruptions)
MR. CHAIRMAN: Please take your seat. We will go through the proceedings and if there is anything objectionable,
that will be expunged. Shri T.M. Selvaganapathi, please take your seat. Kumari Mayawati.
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MR. CHAIRMAN : Please take your seat....(Interruptions)

MR. CHAIRMAN : Please conclude. Shri Paranjpe, what are you doing? Please take your seat. Please do not
disturb your leader. Your leader is speaking and you are disturbing him....(Interruptions)
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MR. CHAIRMAN : You may confine your speech to the text of the motion....(/nterruptions)
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SHRI HARIN PATHAK : | would like to clarify my position. | had resigned on my own. | was not forced to resign. Why
are you taking my name again and again? ...(Interruptions)
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SHRI S.S. PALANIMANICKAM (THANJAVUR): You represent Mayiladuturai constituency and not UP or
MP....(Interruptions)
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SHRI S.S. PALANIMANICKAM : In the next meeting | expect the same thing to be repeated in Mayavaram. If he has
the courage to say the same thing in Mayavaram, | would bow down my head....(Interruptions)

MR. CHAIRMAN: Please take your seat. Please do not disturb him. The Members can speak in any language. Why
are you objecting to it?a€; (Interruptions)
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MR. CHAIRMAN: Please conclude....(Interruptions)

SHRI MANI SHANKAR AIYAR : | am just concluding. You would appreciate that | have been completely relevant and
| have often been interrupted. | promise that | am concluding. ...(/nterruptions)

MR. CHAIRMAN: Within two minutes.

SHRI MANI SHANKAR AIYAR : There has been a meeting of the NDA allies, under the Chairmanship of Shri
George Fernandes, after we started raising this issue. Out of that meeting, came a background, which has been
proposed in the newspapers, and | just wish to read one paragraph from it. | am reading it in English because the
version | have with me is in English. It says:"The NDA sees no reason whatsoever for these three Ministers to
resign from their ministerial positions on an issue that has no bearing on their Constitutional duties." # g&=a @Rk w *
fier Fxar g & sl St A7 8, 98 59 MR W el iw e &t 18 & 37 fi A@rmol 7 s wdenfe aifya & @@ T R, s s
g & T e Ay W S9! Suvielt qaran 147 €, 98 9D HAN 81 W AT 34 HATd D JMAA DI G HIA H AT 95 HA g1 & qgard T8l
@MY MY &, ficpe AfdTTa IR €1 B A1 319Ny fova, v afeaa EReaa @, S O &, SHe | Afdara w9 H forn e @
S ST FwAET WeR B forn, @ 5w g7 fiF1 &1 i 7€ gan| wwiafy o, 7 siftm & FEen arear | 89N S UaH = HAf o @
WG ¥ TEl geb gl o1 78 off| I=TA el F U B RErr B 8% ufNe 1 9, 9y S 6 @ yar A wan on g7 i At
P B A S fHeft 7 fHet gbR & IuS! 4 fhar Wy, e wfesg ar farfed s 7 AR 36 A &1 | S gY A | i @R
P Iooid ¢l TBel B: ey &1 $R3T taai, gEN § 9 e & g o i ok fiew @ W iR @1 fagwaa el Since
the Opposition was challenged, | would like to read out from these three extracts. Insofar as The Indian Express
dated 6™ December, 1992 is concerned, it says:"Mr. Advani stuck to his rhetoric of Ayodhya movement being a
jehad against the pseudo-secularists.” Then, | have here with me the report of The Times of India dated 7

December, 1992 about the events of pth December, 1992. It says:"As the kar sevaks in hordes brought down the
domes of the Babri Masjid, Sadhvi Rithambra and Uma Bharati were seen hugging each other in celebration at the
Ram Katha Kunj. Mr. L.K. Advani and Mr. Murli Manohar Joshi were the other leaders present there."It goes on to
say:"Trouble really started with the arrival of the leaders. The first to arrive was the V.H.P. General Secretary, Mr.
Ashok Singhal. Later came Mr. Advani and Mr. Joshi who made a grand entrance. This roused the kar sevaks. "It
also says:"Only 30 men in yellow head bands attempted to break the barriers and of them finally just 6 managed to
break the cordon." There were lakhs and lakhs of kar sevaks present at the spot. According to the police, there
were one lakh kar sevaks present. According to some leaders, there were two lakh kar sevaks present. But
according to the higher rhetorics, there were lakhs upon lakhs of kar sevaks present. These lakhs and lakhs of kar
sevaks could not stop six people. Did they intend to stop them? According to this report, it says:"Soon two kar
sevaks were seen atop the dome waving saffron flags."It also says:"The leaders pleaded with them to stop. They
ignored them until 12.30 p.m., but then abruptly stopped. At exactly 2.43 p.m., the right dome of the shrine fell. The



entire crowd got up to shout Jai Shri Ram. Some of the women broke down, tears streaming down their faces. By
then, even the leaders had changed their tune. Many of them shouted congratulations over the loud speakers."

Sir, | would like to conclude by making one last point. There is a gentleman called Shri H.K. Dua, who is, today, the
Press Secretary to the Prime Minister. Shri H.K. Dua, on the 7th of December, 1992, was the Editor of The
Hindustan Times and Shri H.K. Dua has this to say about the demolition of the Babri Masjid. He says:"The
responsibility for Sunday's gory events at Ayodhya should rest, among others, on men like Mr. L.K. Advani who
chose to ride the rath without knowing where it would lead him and the country to and Dr. Murli Manohar Joshi
whose rigid posture could not be explained by any factors other than party compulsion and myopia. Mr. Advani,
perhaps, was bothered more about personal ambition to be the Prime Minister of the country than concerned about
national unity. Dr. Joshi was more bothered about his second term as the President of the B.J.P. than anything
else. Sensible men like Mr. Atal Bihari Vajpayee knew that their party was totally on the wrong track. But he showed
no courage whatsoever to oppose it." That is my last word that if Shri L.K. Advani really intended to save the Babri
Masjid as the Prime Minister has said, then he should have gone directly under the ghumbus and said: "the next
brick that falls will fall on my head." Had he been a Mahatma and had he done so, then that vivadit dhancha would
still be standing there. If it had fallen, it is because the Prime Minister lacked courage of his convictions, because
Shri L.K. Advani had too much courage of his convictions and because Kumari Uma Bharati was hugging — we
have seen that photograph — Dr. Murli Manohar Joshi and laughing away. We have seen that photograph, once
again, recently in The Indian Express. So, on the grounds of propriety, on the grounds that Shri Harin Pathak's
resignation has been accepted by the Prime Minister, we demand that the resignations already given by the three
Ministers concerned to the Prime Minister be accepted by the Prime Minister and if he does not accept them, then
he stands exactly as guilty as these three Ministers rime that they have been accused of.
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"Mr. Speaker, Sir, pending Ayodhya cases can be classified into two categories. The first category is of cases
relating to the total dispute. There are five such cases, two of which have remained pending since over 49 years."
g 49 el # fpeT 1 @, 7% T8 W g9 A% e @ wwa 7@t 21 He further said:"The second category is of the case
arising out of the happenings of December 6, 1992. In this case, charge-sheets have been filed by the CBI against
over 50 persons. This case is pending before the Special Additional Sessions Judge (Ayodhya Prakaran) since 5"
October, 1993. | would like to affirm that ever since | have assumed office in March, 1998, neither | nor my
Government has ever interfered in this case, even though the investigating agency, namely, the CBI, is directly
under me. As has already been indicated in another context, Government holds that interference in a pending
prosecution is impermissible in law. Neither the Constitution nor the law disqualifies a Minister from holding office
merely because a charge-sheet is filed by the police or formal charges are framed by the court. The question as to
who should be in the Council of Ministers is one of Prime Ministerial discretion, and sense of political propriety.
Many circumstances are relevant to the final decision of the Prime Minister on these issues. In view of the fact that
no change in the position of court cases has taken place ever since the Ministers concerned were inducted into
office in March, 1998, and no allegation of corruption or misuse of office is involved, the demand that the Ministers
quit office or that they be barred from replying to certain questions is untenable. However, the cases will be allowed
to proceed without any interference from the Government here or at the State level." "&€|l urge this House to await
the judicial verdict."
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st SISt wietr: a8 39 Aoy | oy s SR B € iR g @reft w1 arw Imd § | A€ ( s )ArETactt S weft w¥) =i st
i a1 BE S/ I ST W BT, BT P ai Bell AIE BRY, TAN 9&T B A A g8 I8 91 a9 o [P 39 AT BT AT A Bl
Aqad T8l 8, 6 Ry & FIS Aoele TE ¥ FB MY AN B WA | T Aded & 3R $B o o B A 8, S ot "o g1 W gy #
gl 99 fha & o= € o &1 9m § RfSwmadt oifd 3 - v = "a-sific §1 39 oad St 3R gaH @i €1 98 fhae Qe |
ugel Bl A wa T 2 @ 2, THA B = o wEHar 21 Here is a book, The Re-discovery of India — A New Sub-Continent
written by one Shri Ansar Hussain Khan. He says : " The Congress does not let the Muslims remember that Pandit
Jawaharlal Nehru was the Prime Minister of India when the Babri Masjid was taken over by the Hindu elements in
December, 1949."The Congress does not let the Muslims remembera€,."

SHRI MANI SHANKAR AIYAR : Who is this Ansar Hussain?

SHRI GEORGE FERNANDES: Ansaar Hussain is a greater writer than you. He is a much greater writer than you.
SHRI MANI SHANKAR AIYAR : | have not met him. ...(Interruptions)

SHRI GEORGE FERNANDES: Never mind, some day you will have an opportunity to meet him, | am sure. "He did
nothing more than remonstrate to re-establish it as a Muslim place of worship or arrange for controversies about the
site to be resolved. On the contrary, the Muslim legal complaint against the takeover of the site was never
adjudicated and insteada€|""a€|and instead two court orders in 1950 underpinned Hindu worship in the place. "
Muslim Congressmen, Zakir Hussain and Fakhruddin Ali Ahmed, became Presidents of India, and Hidayatullah the
Chief Justice of the Supreme Court, without their having any influence on settling the dispute or indeed showing
any particular interest in the mosque/temple site. (The 1986 unlocking of the building by court order, and the 1989
shilanayas or laying of the foundation stone of the temple construction with the Congress' blessings are part of the
same story of connivance.) Narasimha Rao then plunging down a mailed fist in December 1993 to put Advani and
Joshi into jail for their involvement in the Ayodhya destruction was pure farcea€}" ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Who is this chap?

it SISt wfEiel: oFR weara it ford a1 gretara &t oy fraft 359d H €, PR I PV De Al T Te | SAD! a1 DI DIy Hd
8 Bf? w1 e A AUS) WA DI HAd B ( Had)

SHRI MANI SHANKAR AIYAR : Do you think that this is the view of the Muslim Community? You are completely
wrong. ...(Interruptions)
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=t sitel wei~tor: aumfy 98ey, & U a1 9w S iR ey oft e oft & fordy @wdm - i oidsft # wea € - You can fool
some people for all time; all people for some time but not all people for all time. ...(Interruptions)

MR. CHAIRMAN : Shri Mani Shankar Aiyar, please do not disturb....(/nterruptions)
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MR. CHAIRMAN: Please sit down. He is not yielding....(Interruptions)

SHRI J.S. BRAR (FARIDKOT): We from the Congress Party demanded the Nanavati Commission; we demanded a
Mishra Commission and whosoever is responsible, Congress Party wants that those people should be punished.
This is the stand of the Congress Party and whatever he has said that should be expunged from the records.21.00
hrs.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): What about the Baroda dynamite case?...(Interruptions)
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MR. CHAIRMAN : Please take your seats....(Interruptions)

MR. CHAIRMAN: Shri Mani Shankar Aiyar, please take your seat....(Interruptions)

MR. CHAIRMAN: Nothing will go on record.(Interruptions) &€, *

AUl #7Eiey @ oy AR, g dem i I13€] ( @rasm)
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St € 18€ ( =masT)

MR. CHAIRMAN: Please take your seats. What are you doing?a€, (Interruptions)

|ATYfT FEley @ vgEy Sft oy 30| Wt Sft e ot A 15€]( =aEmE)

st Sitel wei~etsr @ aHfy Feied, st garw e aea ft 7 78 Fe1 5 swd I 1 a9 Wi o o @ 218€) ( =Eam)

MR. CHAIRMAN: Shri Ramesh Chennithala, when the Member from your party gets a chance, he will reply to that.
Why are you objecting? Please take your seat....(Interruptions)

|aafy Agled g A3, witw sy afsd|
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SHRI J.S. BRAR : Mr. Speaker, Sir, truth is bitter...(Interruptions)

MR. SPEAKER: Shri Brar, please take your seat....(Interruptions)

# Sga.aus : auA fHE st B weil fiaard €, fea R @t 9eg o1 28€|( =au) * Not Recorded

MR. SPEAKER: This will not go on record. Please.(Interruptions) &€} *

MR. SPEAKER: Please take your seat. How can you speak without the permission of the Chair?...(Interruptions)
MR. SPEAKER: Please take your seat. This will not go on record.(Interruptions) &€, *

3TeqE HEled ;39 900 @1 7 aou7a€, (Interruptions)

MR. SPEAKER: Please take your seats....(Interruptions)

MR. SPEAKER: It is already 9 o' clock. What is this?

=t SISt it @ oreme S, gomaw i Sft 7 ot wmor & SR faen @ #t 6 mam w5ft Sft & € 9 @ € oflk Sent 7w oft @
for @I st | & ded TP I TR §Y1 TAR U wu WAl oft &7 qaen € S ferfaem o SR fRan o ik F st sy & gwet
9T TTEdl | we w3 St § 99 SfAfaes @ uFeRI 7 BT, SR ol ad $al, # g P 6 s9el a8 IRA G " I A B @ 2 P
et & wepvol ¥ St arearfl, HReflt AvEY St iR 9w Wket @TIH € €| 39 /i B BIE U 7€ 81 "Ha setera ¥ €1 Ig ’er 3R
Ae | =T 21 39! Yot W R S ge| sredr # I AR B FEivT U6 Udd 7T B gHErnor 41l " 9E St A 8 R I8
¢ qra e 21 7% a1 1992 #H ft 39 wew H wdt 7E off| oik 3w AR & 3w <w # qga @ € &€ ( =aum) MR. SPEAKER: Nothing
should go on record except Shri George Fernandes's speech. (Interruptions) 4€,™ Not Recorded
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MR. SPEAKER: Shri Mani Shankar Aiyar, what is this? | do not understand it. Please take your seat. You are a
senior Member. This is too much....(/nterruptions)

SHRI MANI SHANKAR AIYAR : Sir, how can he say like this? ...(Interruptions)

SHRI GEORGE FERNANDES: Sir, | am not yielding. ...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, you are a senior Member. You do not know how to behave in the House.
...(Interruptions)



SHRI GEORGE FERNANDES: You should understand that this is Lok Sabha. Sir, he seems to forget, as evening
comes, that this is Lok Sabha. ...(Interruptions)

MR. SPEAKER: This will not go on record.(Interruptions) &€, *
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BIHR Y| I8 W1 & fF rdient & WnTel § S U1 AT o SR A IF Ivarad A 6 eweu s &1 $ig gwan g g Hidtang.
WY X 8| a9 el 9 gahad o @1 & 7 Hidtend. &1 uwifa & @t 1S SR 98 31| TR T8 JEIREY, s vued 8 oY
ag fuer fofa wwfi, fffe fFofa Sl a8 omRiw vmn s @1 81 kel emRiy o w €, §9 & 9 99 A 9eg J|ed &1 wifad
o fory feam| #91 Ut ®1E 99 T8 B " Fard U 66 B S R 99 W P IR @l &1 7 |1t 98 €1 a% 7o €1 verm =t B 9w
&-"urw T R 3, 49 ol 9 FE | PR 99 W gHaA1 9d @ § A€, (FauE)
SHRI RAMESH CHENNITHALA (MAVELIKARA): Sir, is he permitted to read his speech? He is only reading. Are
you permitting him to read his speech? What is happening here?
i Sitst Wttt @ sreaer oft, wam #30 Sft & 93T &7 AR I8 W 81 T, JE A Sft & a4 B Ad} e A gadl and dell 3R o
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ara ol 8, @ otma g7 E w §18€) ( =aum) MR. SPEAKER: He is not yielding.
SHRI TARIT BARAN TOPDAR (BARRACKPORE): Are you yielding because | wish to ask one question?
MR. SPEAKER: Shri Topdar, he is not yielding.
st sitst werietst : were w5t St 3 er-"wa w5t S F we T A% R, #7 oot e FE 81 oFR S W @ It W@ €, hwe
aer BRI 3 @sl @t R &1 s 21 49 38 & ) 3 § ok W R g8l A O, ST and @t § ok F wirran § f 9wt fewat
qfreT 1 oft| gafey A9 frelt @ aefla e & @, T ware a1 7 erar" e enRed ware - v wfKw fmior & ar # S s wEn @ fF T’
AT AIEIST BT HHESIHROT o, ST 3t qR1 T g1 8, THHT Haerd 1 & 6 onfl I AR &1 fFmifor 2 art Fiwem w5 Sft 1 SR 2 %
--" =8, IR I AR T A S forg @ & T €1 U 31T BT BEen 396 9a A 8 9 3R e 8 AR a9 @Y oy & %1 g
e 8 § w9 Ar feg-de e U Wi 99 haen &Y 6 fogedlt @1 w8 qrar € I8t e W &1 9= gt o ofR IEt uger HRw e
A B S9P! A8 < W € R oy a9t A qHewi & fory 9@ srem # € srem Wit a9 A wWeAw < w€l va e 21 "a€, ( Eaum)Ries
Sfi, gargH g St 3 78 WS A o9l % 3Hd $8 wiforw FoR il @ O a8 Wifore pur w3 St @ @R ¥, SR i W 9§, AR
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gl g1 81, I a1 I8l U PHed 8I, Wl T SAN AoE H AT TAR 9 H & Wil €, I AR W Wl Tax vl 8, 98 I8 & fh-"Temple
Plan boils Indian Parliament: New Delhi: Opposition parties blocked Parliament for the fourth consecutive day,
Thursday, furious over the Prime Minister's apparent support for building a Hindu temple where a medieval mosque
was demolished by Hindu nationalists eight years, ago provoking violence."sm@ ser #=ft =1 &1¢ ara @ &8 w3 om foran
& f&5 -"Both Houses of Parliament were adjourned after Opposition Members shouted slogans demanding that Shri
Atal Bihari Vajpayee retract comments that the temple should be built."sem w5t St % ¥ Focw =& A1 ga@ w1 am
@1 offad ared aRad (-"Speaking to journalists on Wednesday, Mr. Vajpayee said that building a temple on the
disputed site was an expression of national feeling and that it was a part of Indian Government's unfinished
agenda."sa% g} BIE A B AHaT § W 99U B G, g B A e 8 ? €] (araum)gadidt ey sieer ot were st T
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FUH)ER A BT DI W el 21 &€ ( FauH)TE vedl T | ut @1 81 &€| (HIUE)R P FHB! FHBN g WRY| e WRHR a1, e
St ¥ W19 Ugelt IR YRR T91E T4 B9 A A W A g8, S 9% Haar gan o R WY farare gy € F @rdew # € o 4€) (=raam)
MR. SPEAKER: Shri Harin Pathak, please take your seat. ...(Interruptions)
MR. SPEAKER: Shri Topedar, he is not yielding. Please take your seat. #t St waf<tsr : sremer sft, 5@ ot St gam #=ft
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MR. SPEAKER: Nothing will go on record.(Interruptions) &€,*
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YT WIAT T BB T8l AT | SIS Gl -39 HRIDHA P AHY AT PTH B 6, [Hell-9ell TYDR T §¢ Th A oD HIasHH @l
fomfor 2iar 2 otk &9 9% BRiEH IR $% U B HHA, Wod B G 17 AR IH FHFH X T8 EHR o @l 21S€]) ( Faum)aR-aw
Lo, &1 fFe golel, A.ELU &1 fEe TSl & 9 9 <9 & [ARIE S, G & WA ERBR S 9841 B B TAR HIAT 3R 39 HI
Umar § fra=it ot aren e 9T 81, 98 9T STeF, I8 fIue B S | aedife Ao 8 T, 39 9 9S8 U ' € W ey § P
gwraw 2"The key to building a strong country, a confident and prosperous society, and a resurgent nation with
mutual respect, understanding and cooperation, we shall never allow inter-faith differences to come in the way of
nation-building. We believe that all long-pending inter-faith issues can be resolved through dialogue based on trust
and a concern for the larger national good. Minorities, whether linguistic or religious, are an integral part of the
great Indian family. We need to nourish them so that a time comes when India shall be free of artificial divisions like
majority and minority." * Not Recordedus s&mw v7.81.v. &1 &l €, a8 wRd Wi+ urel @1 awarawr 214€| ( eaum)@TE &1, & &
F eed T2l 21G€) ( TauH)SEY % w1fie A8 S| st @t e A werdl, favwrem @t woify = dentt, 39 9 ge A€l (=
TUME)EAR 9 SHIs eD (e &1 AR | 17 gan e ufey 18€| ( =aum ) ea SHimfew tardd &1 10 arra &1 #ifen gs A" The
NDA reiterates its unambiguous commitment to the protection and promotion of secularism. It remains unreservedly
committed to implement its national agenda without any deviation. This agenda which was unanimously adopted by
all the constituent parties of the NDA had consciously left out all issues of contentious nature in order to create an
atmosphere of dialogue and consensus on such issues and promote harmony between all communities. We are
heartened that during these nearly three years of the Government led by Shri Atal Bihari Vajpayee, we have been
successful in reducing incidents that create, or breed on, disharmony."a€, (Interruptions) wweR & @f$, «few <o & #d
A, &\ AR | Afe, «Afdh g ¥ Aa af$A | g &1 RAwiiora &< &t 717 &1 7a gargd | 98 9 & a1d iR gel 7€, 9@ T8 ¥ g Ay
FHR Heera St ara <2 Al...(Interruptions)

MR. SPEAKER: Shri J.S. Brar, do not disturb him, otherwise he will take more time to conclude his
speech....(Interruptions)
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| HEIed 9! fved Aa w9, gy 9 wurer orgw o @ €1 ey W st fewed @ v €. (Interruptions)

MR. SPEAKER: Shri Raghunath Jha, what is this? Do not disturb like this....(Interruptions)
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) TEh Hiaar 8, 91 376 § 95 H foreft g 8 e foraar of¥sft asfw 2ilt is like this."The cup of India has always
overflowedWith the heady wine of truth.Even the philosophers from the WestAre her ardent devotees.There is
something so sublime in her mysticismThat her star soars high above constellations.There have been thousands of
rulers in this landBut none that can compare with Rama; The discerning ones proclaim himThe spiritual leader of
India.His lamp gave the light of wisdomWhich outshone the radianceOf the whole of humankind.Rama was valiant,
Rama was bold,Rama yielded deftly his sword,He cared for the poorest of poor,He was unmatched in love and
compassion." 7g Hfadr I¥ IR B 8, @1 71 gHaTa 81 T8 THaTd Bl Sl 8, T2 &l ’g F1 foredft Hfdar 7 2, 18 soara &1
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SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Speaker, Sir, | rise to support the Motion moved to call upon the Prime
Minister to drop three Ministers of his Government. WWe were constrained to support this Motion because of the
reported statements of the Prime Minister. ...(Interruptions) Mr. Prime Minister, you had said that the construction of
the Ram Temple in Ayodhya was an expression of national sentiment. We, from the AIADMK, want to know from the
Prime Minister what a national sentiment is. Is it a Hindu sentiment, Muslim sentiment, Christian sentiment, public
sentiment or national sentiment? Kindly explain to us what a national sentiment is. It was only after reading the
statement that we were constrained to support this Motion.

2134 hours (Mr. Deputy-Speaker in the Chair)



Mr. Prime Minister, | would say, legally speaking, only a chargesheet or the additional judges taking cognisance
would not entail any Minister to be dropped. But politically, Mr. Prime Minister, you have set up a precedent. In
1998, you have dropped tainted Ministers. Prior to that, there were conventions. An Attorney-General who had
purchased shares was asked to resign. A Minister who had purchased shares — not out of corrupt money — was
also asked to resign.Mr. Prime Minister, your statement whipped up the feelings of Indian people on fundamentalist
issue and so, we are forced to support this Motion. | would say that FIR is filed under section 154 and chargesheet
is filed under section 173. Here, prima facie a case is made out by the Additional Sessions Judge. ...(Interruptions)
MR. DEPUTY-SPEAKER: Please do not interrupt him.

SHRI P.H. PANDIYAN : This is in your favour. My view is that taking cognizance of that based on a police report is
not the finality. It is a routine matter. The police files chargesheet and they issue sub poena. The Judge also
summons the accused. Here, after receiving summons, a Revision Petition was also filed before the Allahabad High
Court. It is still pending. Constitutionally, there is no prohibition from holding any Ministerial Office. Legally also
there is no prohibition. But Mr. Prime Minister, based on the conventions established earlier, these Ministers are
being asked to resign or this House is calling upon you to make them resign. | would say that these offences under
sections 120B, 147, 149 and 505 are ordinary offences; it would not have come to the notice of this House at alll,
and Mr. Prime Minister, you could not have allowed this matter to be deliberated in this House threadbare. You
should have asked your Ministers to face trial immediately, at that time, that is, in 1992 or 1993. The Home Minister
should have faced trial at that time itself. It is not going to be a constitutional prohibition; it is not a serious charge.
But in the wake of the Prime Minister's statement that construction of Temple is an expression of national sentiment,
we are constrained to do this. Mr. Prime Minister, you have taken an oath saying that you will discharge your duties
without fear or favour, affection or ill will. So, you have to discharge your duties towards Muslims, towards
Christians and towards everybody. You are not the Prime Minister of Hindus. You are the Prime Minister of this
country, India. You are not the Prime Minister of NDA alone. We are all citizens of India. Though we are in the
Opposition, you are our Prime Minister. You are not the Prime Minister for this NDA group alone. Without this
section of this House, this House cannot run. Without this Opposition, can you run this House? You must respect
the sentiments expressed by the Opposition.

Last year, when a debate was on, we demanded the resignation of these three Ministers. But for the last one year,
nothing has happened. In this Revision Petition also, these Ministers did not figure as Petitioners. They have
moved this Petition. But, Mr. Prime Minister, after reading your statement, in Tirunelveli in Tamil Nadu, which is my
Parliamentary Constituency, a Muslim who was sitting and preparing porridge in a Mosque was hacked to death. It
was published in all papers in India. Who is responsible? ...(Not recorded)

SHRI C.P. RADHAKRISHNAN (COIMBATORE): No. What is this? ...(Interruptions) What is he talking? Can he talk
anything? ...(Interruptions) Sir, what is this? This is totally wrong. ...(Inferruptions) Murder is taking place all over
the world everyday. Who is responsible? ...(Interruptions) Sir, can he make any allegation as he likes? What is
this? ...(Interruptions) Sir, what is this? This should be removed from the records. ...(Interruptions) Sir, what is it
that he is talking? Is he talking with any sense or without any sense? ...(Interruptions) He is talking without any
sense. a€| (Interruptions)

SHRI P.H. PANDIYAN : This is the telegram. ...(Interruptions) How can they interrupt?

MR. DEPUTY-SPEAKER: Shri Pandiyan, let me take it up. ...(Interruptions)

MR. DEPUTY-SPEAKER: Let me handle it. If all of you shout, how can | handle it? ...(/nterruptions)

SHRI P.H. PANDIYAN : Let me explain it. ...(Interruptions)l am not asking the police to arrest the Prime
Minister....(Interruptions) | did not say that. ...(Interruptions) | will explain.

SHRI C.P. RADHAKRISHNAN : Sir, that allegation should be removed from the records. ...(Interruptions)

SHRI P.H. PANDIYAN : How can it be removed? | will explain. ...(Interruptions) It has happened because of his
statement. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri P.H. Pandiyan, will you please resume your seat?...(Interruptions)

MR. DEPUTY-SPEAKER: | am on my legs....(Interruptions)

MR. DEPUTY-SPEAKER: Will you please go to your seats?a€, (Interruptions)

SHRI P.H. PANDIYAN : | will explain. ...(Interruptions) | have the right to speak. Nobody can stop it. ...(Interruptions)
| will not allow any Minister to talk hereafter. | will explain. Am | not entitled to explain? ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Choubey, you please take your seat....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Choubey, will you please resume your seat?...(Interruptions)

MR. DEPUTY-SPEAKER: Let me say something. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Radhakrishnan, what is this?a€, (Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, you know what you spoke....(Interruptions)

SHRI P.H. PANDIYAN : If | am not allowed to speak, | will not allow the House to run. What is this? ...(Interruptions)
MR. DEPUTY-SPEAKER: What is happening here in the House? ...(Inferruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, will you please resume your seat?...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Vaiko, will you not allow me to speak?...(Interruptions)



MR. DEPUTY-SPEAKER: Shri Pandiyan, please do not say anything. ...(Interruptions)

MR. DEPUTY-SPEAKER: Let me have a word. You have said that Mr. Prime Minister is responsible for that.
...(Interruptions)

MR. DEPUTY-SPEAKER: It is not in good taste. That word should go out of record. | do not like that.
...(Interruptions)

SHRI P.H. PANDIYAN : | did not say that. Based on Prime Minister's statement, a petrol bomb was hurled by
somebody. ...(Interruptions) Am | not entitled to speak. ...(Interruptions)

MR. DEPUTY-SPEAKER: Whatever is objectionable, | will expunge it. Now, Shri Pandiyan may continue.

SHRI P.H. PANDIYAN : The people of India read those statements. They were not the ordinary statements but the
Prime Minister's statements. This is a telegram which appeared in all the newspapers. Brutal killing with explosives
by trespassing into mosque at Palayankottai, which is my constituency, is a clear act of vandalism let loose by BJP,
RSS top. The very existence of minority Muslims and rights of offering prayer in holy mosque were not
there....(Interruptions)

SHRI T.M. SELVAGANPATHI (SALEM): How can one speak if other Members keep on talking like this? They
cannot block the discussion.a€; (Interruptions)

SHRI P.H. PANDIYAN : You can lock the Parliament. Why should there be Parliament?...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please allow him to speak?a€] (Interruptions)

SHRI P.H. PANDIYAN : Minorities are facing apprehension and threat at the hands of the BJP and the
RSS....(Interruptions)

SuTenE HEld W Fa € S ot siferaemae B, SEd § gauw e

SHRI S.S. PALANIMANICKAM : This issue was taken up between two rival groups....(Interruptions) He is hiding the
fact....(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except what Shri Pandiyan says.(Interruptions) &€, *

SHRI P.H. PANDIYAN : It appeared in The Hindu, The Statesman, the Times of India and the Indian Express. Was
there any reference about rowdism? No, there was not...(Interruptions)

MR. DEPUTY-SPEAKER: Please resume your seat. | will seriously view your behaviour.

SHRI P.H. PANDIYAN : This demolition would not have occurreda€; (Interruptions)
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SHRI P.H. PANDIYAN : | do not bother if you want to test it....(Interruptions) This demolition would not have
occurred but for the judgement....(Interruptions)

MR. DEPUTY-SPEAKER: Is this telegram addressed to you; if yes, by whom?

SHRI P.H. PANDIYAN : Yes, Sir, | got it today itself when | was in the Chair....(Interruptions)

MR. DEPUTY-SPEAKER: | will look into the record and whatever objectionable is there, | will expunge it. Please do
not disturb now. Let him complete....(Interruptions)

MR. DEPUTY- SPEAKER: Shri Katiyar, you are talking too much while sitting in your seat.

SHRI P.H. PANDIYAN : This demolition would not have occurred but for the Supreme Court judgement passed on
1St December, 1992. | would like to quote , 1994, VI, Supreme Court case, page 761 Justice M.N. Venkatachelliah
vs G.N. Ray. The crux of the judgement is:* Not Recorded" Kar Seva: The State Government undertakes that no
constructional activity would be carried on and no building material would be moved on to the acquired land. The
Central Government as well as the State Government are directed to give due publicity in that regard through
appropriate media including Doordarshan and AIR so as to inform all concerned about the limitation of the purpose
of gathering at a place. "Why should the Court pass an order like this? The crowd gathered after this judgement.
But for this judgement, they would not have gathered. This was on 15t December, 1992. The position on 30th

November, 1992 was: Kar Seva, without carrying on any constructional activity on the acquired area.Sir, on 15t
December, 1992, the Supreme Court directed the State Government and the Central Government to give publicity
through the media, Doordarshan, radio and press. That is why, people gathered there. | am not charging Shri
Advani...(Interruptions) 1 am arguing for you without brief and fees. You must understand that...(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Pandiyan, address the Chair. You are inviting trouble for you.

SHRI P.H. PANDIYAN : But for this judgement the crowd would not have gathered. After the occurrence they were
chargesheeted. Sir, | have sympathy on the question of law. Mr. Prime Minister and Mr. Home Minister, legally and
constitutionally, you need not resign. But morally you should. The constitutional propriety and conventions demand
that. Why did you set out such conventions when you asked Shri Buta Singh and some Ministers to resign in 19987
Why do you apply different scale of justice to Shri Harin Pathak? In Indian Penal Code, all the 511 Sections starting
with "whoever" which maybe Prime Minister, maybe Home Minister, maybe Tom, Dick and Harry they do not
differentiate. For, you have set out such precedent, we are constrained to support this Motion. As a lawyer, | will be
with you. But you have set the precedent. So, Mr. Prime Minister, you can take action under Article 75 of the
Constitution. You can drop or induct any Minister. It is your prerogative. The Ministers are introduced to this House
only after induction. You do not consult us. But now you are consulting us. This Resolution is a consultation. It is
parliamentary consultation. Sir, even for that | can quote a judgement because my friends from Kerala are here. In
1985-86, there was a Minister in Kerala, Shri Balkrishna Pillai. He said that Kerala would become "Punjab’. For his



utterance, a writ was filed before a Division Bench of Kerala High Court. You know what the Kerala High Court did.
They said that they cannot disqualify him and that it is for the Kerala Legislature to disqualify him. So, this House
has got full powers to disqualify, to drop and to advise you because you are accountable to this Parliament. This is
the master. You should have screened those Ministers. You should have asked to expedite it. You should have
finished it. As far as first part of the Resolution regarding dropping of Ministers is concerned, | leave it to you
because you are also a Member of the House. As regards the second part of the Resolution saying disapprove the
statement of the Prime Minister seeking to exonerate the concerned Ministers, you should not have issued such a
statement. We are not part of NDA. But they are part of NDA, that is why, they are protecting you. They do not
protect us. They curry favour and get everything done. They are part of your system. We are not part of your
system. We are not part of your Government and NDA. We are part of a major section of the House. Sir, Shri Vaiko
mentioned about a personality...(Interruptions)

MR. DEPUTY-SPEAKER: They are objecting because you are looking that side.

SHRI P.H. PANDIYAN : Sir, | will look at you. Shri Vaiko allied with the AIADMK in 1998. He got elected to this
House only through our support.So, political polarisation is different. This is a drama. Shakespeare said the whole
world is a stage. Now they are on a different stage. They were originally on our stage. When we all got elected, we
left, they remained and they continued. So, even among the NDA this principle of secularism is not fully accepted.
They said like that here. We accept the socialistic secular republic. You would have read the Preamble of the
Constitution because you have been in the House for the last forty years. You have violated that Preamble, which is
"We, the people of India give ourselves a socialist, secular, democratic republic.™ Then what about the oath of
office? The Prime Minister has taken an oath in the Rashtrapati Bhavan. What was that? That he will protect all the
citizens and that he will uphold the Constitution. But he has not upheld the Constitution by issuing this statement.
That is why | cited Balakrishna Pillai™s case. It was reported in the Kerala Law Times in 1985. For one word he lost
his ministership. You have uttered a serious word. We are not asking for your resignation. You have reached the
seventh stage of a man. You must have read 'As You Like It"". At the seventh stage of a man, he sans everything.
That is why Shri Priya Ranjan Dasmunsi said that you are under pressure and tension. With these tensions and
pressures you should not be the Prime Minister. You cannot. | know, when | become old like you, | cannot.

MR. DEPUTY-SPEAKER: Shri Pandiyan, please conclude now.

SHRI P.H. PANDIYAN : Why should the Constitution prescribe the age-limit for a Supreme Court Judge as 65
years? It is because he will write a wrong judgment at the age of 66 years. Why did they prescribe the age-limit for
a High Court Judge as 62 years?

SHRI SUDIP BANDYOPADHYAY : The proposed Third Front Prime Minister is about 87 years old.

MR. DEPUTY-SPEAKER: Are you yielding?

SHRI P.H. PANDIYAN : No, Sir.

MR. DEPUTY-SPEAKER: Then nothing will go on record. Please conclude now Shri Pandiyan.

SHRI P.H. PANDIYAN : Sir, | gave half-an-hour to every Member.

MR. DEPUTY-SPEAKER: You have also taken half-an-hour.&€| (Interruptions)

SHRI P.H. PANDIYAN : In France, there is an age-limit for contesting elections....(Interruptions)

MR. DEPUTY-SPEAKER: Please do not interrupt him like this. We are short of time. Otherwise he will take more
time. Please help me.

SHRI P.H. PANDIYAN : Here is a grave alarming news, an admission by a Member of this House and a ruling ally
during the discussions. That is by Shri Vaiko on LTTE. What audacity and courage! He is not bothered about
anything.

SHRI VAIKO : | made it very clear that when they questioned me about this | said that | abide by the majority
decision of the NDA.

SHRI P.H. PANDIYAN : | do not dispute it.

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Pandiyan™s speech.(Interruptions) &€, *

SHRI P.H. PANDIYAN : They had killed a young leader, the former Prime Minister Shri Rajiv Gandhi. We lost a
valuable soul here. You are praising and supporting them. This is India and this is Indian Parliament. Could you
have talked like that in any other Parliament? LTTE is a banned organisation. Mr. Home Minister, on so many
occasions in the Home Affairs Committee meetings we have said that this is a banned organisation. We cannot
support any such organisation.

SHRI'VAIKO : | support a movement in Sri Lanka fighting the Sinhalese. This is the point | made. Please do not
distort it.

SHRI P.H. PANDIYAN : My leader, MGR was also supporting it. But, after Shri Rajiv Gandhi™'s assassination the
whole scene was changed. You must think that this is a place where you can talk anything. ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Pandiyan™s speech.(Interruptions) &€,** Not
Recorded.
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SHRI P.H. PANDIYAN : Sir, is this Parliament?...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Jha, please take your seat.a€| (Interruptions)

SHRI P.H. PANDIYAN : Shri Vaiko talked about a personality and the judgement. About the judgement, | would say
the words of the present Chief Minister that a judgement can be written by somebody, purchased by somebody and
sold to anybody. That was the view of the present Chief Minister during Dr. MGR's time. So, Sir, you need not await
the judgement of the judges of Additional Sessions Court. That is my view as a lawyer. When Shri Vaiko referred to
that judgement, | went through the judgement regarding my leader. It ran to 54 pages in which 24 pages were typed
in computer and the operative 24 pages were typed in manual typewriter and the judge did not sign every page of
that judgement. In one page, there is a long stroke and the judge has struck it out. | saw that. They have taken that
ground. That is why, | got a revision petition from Shri Mani Shankar Aiyar. This is the view. The first sentence is
that, impugned order is no order in the eyes of law. This is the first grounda€]...(Interruptions) It is because the
findings recorded by the learned court below the impugned order is grossly perverse. The judgement was against
my leader. It is written by somebody and dictated by somebody. So, we are not accepting it as a judgement. We
have taken it on an appeal. It was a standard test of law. We know that. So, this House is the best judge for
everything. Parliament, in its wisdom, is the best judge. Mr. Prime Minister, Mr. Home Minister and Mr. Defence
Minister, do not rely on these papers of Additional Sessions Judges. You may get our views and act on our views.
Did the Supreme Court consult you on any matter? No. This is the doctrine of in-door management. We have to
manage ourselves. Why should we go to the other chamber? The Supreme Court has said and Shri Chandrachud
has said in 1983 that the Supreme Court is not the third chamber of Legislature. It has no extra territorial ambition. It
has to interpret law. That is all. Unless and until a case is decided by the Supreme Court, it is not a judgement at
all. Unless and until any judgement is interpreted and upheld by the Supreme Court, it is not a judgement. So,
based on this, you need not act. You may take our view. Shri Jaipal Reddy has expressed his view. We have
expressed our view. You have to take the parliamentary wisdom because Parliament is sovereign. When you enter
the Law College, the first definition in jurisprudence, as per the Austin's Theory of Sovereignty is
this....(Interruptions)
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SHRI P.H. PANDIYAN : A human superior which is not in the habit of obedience to a like superior receives the
habitual obedience of the bulk of the society. This House is sovereign and receiving obedience of the bulk of the
society. So, | appeal to the Prime Minister, through you Sir, to take action as you think fit. But Sir, you have reached
the seventh stage. You have to look upon humanity. We have not been taught to see only this community or that
community. | am elected from Tirunelveli which is a multi-community constituency. It is not a one-community
constituency. | did not go to that constituency. Shri George Fernandes, the hon. Minister of Defence, when he was
speaking, he said one thing. | tell him that he must take into account yesterday's happening in Gujarat. The
Churches have been burnt. The Christian priests have been killed there ....(Interruptions) Shri George Fernandes,
you are in that Cabinet now....(Interruptions) Shri Fernandes, you cannot change your name from George which is
a Christian name. When he has a sentiment, you must also have a sentiment. If you have a national sentiment, that
is good. Everybody can have a national sentiment. Mr. Prime Minister, you must guide us. You must teach us the
national sentiment. Shri Vaiko talked about that.

MR.DEPUTY-SPEAKER: Shri Pandiyan, please conclude now.

SHRI P.H. PANDIYAN : | will conclude my speech now. Coming to the point, the hon. Prime Minister rejected the
Opposition's stand. It has been reported in the Times of India. It has been reported that at a function in
Rashtrapathi Bhavan, later in the day, Shri Vajpayee, the hon. Prime Minister, however, clarified that he did not
support the demolition. He did not support it. Mr. Prime Minister, why did you shift your stand often? Last time,
when the debate was on here about the resignation of the Gujarat Chief Minister or somebody else on the
minorities issue, it was totally reversed in the House. You issued a statement and later on you withdrew that
statement. In the meantime, something has happened.a€] (Interruptions) Mr. Prime Minister, at this age, | should
not advise you. But you should imbibe the qualities of Pandit Jawaharlal Nehru, the qualities of Shrimati Indira
Gandhi, the qualities of Shri Rajiv Gandhi and the qualities of a good human being because you talk about the
national sentiment. Finally, | would like to say that | am constrained and forced to support this Motion. But
constitutionally, you have to take action. Thank you.

MR. DEPUTY-SPEAKER: Next, Shri Sudip Bandyopadhyay to speak.

SHRI SUDIP BANDYOPADHYAY : | will speak tomorrow and not now.a€,

(Interruptions)

MR. DEPUTY-SPEAKER: All right. The House stands adjourned to meet tomorrow, the 14t December, 2000 at 11
a.m.
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The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, December 14, 2000/Agrahayana 23, 1922 (saka)






